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INTRODUCTION 

I Mam Ram Keharwala Charman Committee on Public Under 
takmngs having been authorised by the Committee i this behalf present 
Thirty Ninth Report of the Committee on the Report of the Comp 
troller and Auditor General of India for the year 1990 91 (Commercial) 

The Commnuttee orally examined the representatives of the Government/ 
Undertakings/Boards 

A brief record of the proceedings of various meetings of the 
Commuttee held during the year 1994 95 has been kept in  the Haryana 
Vidhan Sabha Secretariat 

The Ccmnittee are thankful for the assistance rendered by the 
Accountert Cereial (Audit) Haryana and his staff 

The Committee are also thankful to the representatives of the 
Goverrmrent/Urdertakings/Beards who apreared before the Committee from 
ume to time 

The Committee are also thankful for the whole hearted and un 
stinted co operation extended by Secretary/Joint Secretary and his staff 

CHANDIGARH MANI RAM KEHARWALA 
The 28th February, 1995 CHAIRMAN
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REPORT 

GENERAL RECOMMENDATION 

The Committee 1s distressed to pomnt out that the Commuttee, during 

the course of oral exammation of departmental respresentafives during the 

year 1994 95, have observed that some officers of Departments/Boards/ 

Corporations have not submitted the reports/information as desired/directed 

by the Committee and as assured by them पा various meetmgs of the Commi 

ttee This appears non compliance and disrespect to the Committee The 

Comumuttee, therefore, would like that the Chief Secretary to Government 

Haryana, May get an enquury conducted into the matter about the lapse of 

the, officers who have not supplied the information/reports to the Committee 

पा time and have nof implemented the assurances given fo the Commuittee 

The Committee further recommend that an enqiiry may be conducted, comple- 

ted and report supmitted to the Commttee within three months 

HARYANA STATE HANDLOOM AND HANDICRAF TS 

CORPORATION LTD (REVIEW) 

24 12 3 1 Rehef Programme लि Weavers 

1 The Governm nt of India devissd a scheme In March, 1988 to 

provide 1elief to drought affected handloom weavers  Under the scheme, 

a target to provide reliefito 10 000 weavers was fixed for Haryana It was 

envisaged 10 provide work (0 produce 5 metre cloth per day to each weaver 

for 150 days 11 8. year Thus 7> lakh metres of cloth was to be produced 

under this scheme ~ For implementation of the scheme the Government of 

Tndia sanciioned (May, 1988) Rs 36 lakhs as margin money againt which 

additional working capital loan of Rs_ 180 lakhs was to be arranged from 

financial mstitutions The Government of [618 released (May 1988) 

Rs 27 lakhs to the State Government and, the i.maining amount of Rs 

9 fakhs was to be released after watching the progress of implementation 

of the scheme  The State Governm nt placed. Rs 21 lakhs at the disposal 

of the corporation पा Octob.r, 1988 1 the form of share capital and the 

New Bank of India sanctioned credit imit of Rs 180 lakhs 

For 1mplementation of the scheme a Commuittee was constiuted which 

was asked to visit various areas mn the State to identify the affected 

weavers The Committee visited (January, 1989) some villages in Ambala 

district and also surveyed 103 weavers identified by the project officer 

Pampat Thus til January, 1989 the corporation had not done even the 

spade work though the scheme had elapsed m Ociober, 1988 

It was observed m Audit that the Corporation procured 1 28 lakh 

metres of cloth (value Rs 19 15 lakhs) from 800 weavers up to 315: March, 

1989 as agamst the targets of 75 lakh metres of cloth ang 10,000 weavers 

respectively 

Though the State was affected by drought adequate help could not be 

extended to the weavers as envisaged in the scheme formulated by the 

Government of India, despite availablity of sufficient funds, due 10 lack of 

adequate. efforts
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In therr wnittenreply the Government/Corporation stated as under 

‘(1) Drought relief for weavers 

Identification work was done at the submisston of proposal to Govt 
of India हा. April 1988  The list of handloom weavers were also received 
1. this cffice from various General Managers Distt  Industries Centres 85 
cansus of handlooms was carried cut by D C Handlooms through G M 
D IC during the year 198788  So itis concluded that identification 
work was completed by Director, Handlooms and this Corporaticn before 
submission of proposal 10 Govt of India However the implementation 
and reltef to weavers was delayed due to the following reascns 

(a) Funds were placed at the disposal of this Corporationn Oct 
1988 by the State Government through Government of India 
released the amount in May 1988 

(b) Funds were released m the shape of share capital through the same 
were to be provided as grant n axd 

(c) The matter remamed under examination of Management till Dec , 
1988 though the scheme was (0 be completed by 31-10 88 

(d) Management decided to procure only saleable items of high 
quality which are normally produced by Master weavers and 
factories Under the scheme the relief was to be given to weavers 
affected due to drought only whose products are not of very 
high quality as compared to factories 

(n) Drought relief for artisans 

The position regarding 1mplementation 15 submtted as under — 

(1) The funds were placed at the disposal of the Corporation 10 October, 
1988 through sanctioned by the Government of India in May, 
1988 The project was to be completed upto 31 10 88 The 
cluster was made and submitted to i1dentificaiion of artisan 
D C Handicrafts vide D O letter No 3/56 dated 12 492 
The 1dentification was done well 10 time acd the procurement 
started पा January 1989 

(1) Funds were pliced at फिट disposal of the Corporation 10 October 
1988 and the programme was to be 1mplemeated before 31 10 88 
Since the funds were recetved justat the fag of the stipulated period 
1t was there fore not possible to utthse the funds within the specified 
period The matter was taken up with Govt of India for extending 
the period for utitlisition एव financial assistance provided under the 
scheme but nothing was heard दिए mGovt of India 10 this regard 

(पा) Funds were released पा the shape of share capital though the same 
were to 06 provided as grant 11 aid 

(1४) The matter remamned under the consideration of management लि] 
3]Demcember, 1988 though the scheme was to be completed by 
31-i0 88 » 

& 
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The Commiitee was not satisfled with the reply and was censtraned to ob 
serve that फिट purpose of the scheme stood defeated due to delays at one or the 
other stage  The Commuttee, therefore, recommend that responsibility be 
fixed for the delay inreleasing the funds to the Corporation and forther delay 
by the Corporation प्रा the implementafion of the scheme The Commttee 
desired to be informed within six months 

2A 18 1 Loss due to Fire 

2 Asper practice nsurance of the Corporations emporia पा the State 
15 got done by the head office of the Corporation The stocks of the 
emporium at Gurgaon were msured up to 25th Apnl, 1985 but the msurance 
poly was not renewed immediately after the expiry of previous pelicy The 
stock of emporium was however, got msured for Rs 2 25 lakhs from 27th 
September 1985 to 26th September 1986 from another insyrance company 
On the night of 27th Scptember 1985 a fire broke out पा the emporium due 
to short circutt which caused dimage to the stock of finished goods and 
fixtures etc valuing Rs 1 86 lakhs The Marketing Manager of the Cor- 
porition telegraphically informed (30th September 1985) the insurance 
Company about the fire The msurance company deputed 15 surveyer 
(October, 1985) for assessment of locs who 1dvised the Company 
to submit the copies of 1nsurance policies for the [851 two years 810 ngwith 
some other documen's to process the claim The Company, however, lodged 
(D cember 1985) a claim fcr Rs 1 86 lakhs which was rejected 11 December 
1987 by the insurance company on the ground that 1nsurance cover was 
fraudulenty obtaincd from beck date that 1s from 27th September, 1985 
after the fire had taken place  In December, 1988, the Company filed a 
swit in the Court agawst the insurance company and the decision of the 
Court was awaited (July, 1991) 

Thus due to negligence on the part of the Management n getting the stock of the emporium insured m time the Company suffered 8 loss of Rs 1 86 lakhs No responsibility for the lapse has been 
fixed as yet (August, 1991) 

In their reply, the Government/Corporation stated as under — 

‘Intially Zonal Office of the Corporation started funetioning 8६ Gurgaon  After sometime a part of office was converted 1010 showroom Therefore, the nsurance of Gurgaon was bemng done by Officer posted at Gurgaon Duting 1984 the Insurance pattern was slightly chang.d which resulted पा. some communication gap for Gurgaon and during 1995 Officer posted at Gurgacn sought some clanficati n from Head Office this resulted पा 2—3 counter references from each side before 1106 showroom was got insured on 279 85 Due to short circuit the fire broke out on the same night resultimg 1n damage to stock worth Rs 186 lakhs  After the Insurance Company 1t jected the claim या. Dec 1987 the corporation filed a suit पा the Civil Court and the matter 1s yet to be decided The next date of case 15 12-10 92 * 

The Commuttee recommend that final ouicome of the court case 
may be ntimated to the commttee for further recommendations 

-~
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General Recommendations 

The Committee mmpressed upon the Government the need for continea 

tion of the varous traimng schemes/projects ammed at social economucal 

uplift of the weavers/artisans of the State and desired that snags/deficieacies 

m the functiomng of Corporation 1n regard to implementation of the schemef 

project sponsored by the Government be reviesved and corrective measures be 

taken by effectively A report m ths regard was asked by the Commuttee 

during oral examination of the Government/Corporation on 6th July, 1994, 

within one month but the same was not received The Committee “recommend 

that a detaled report may be supplied to the Commtfee surveymng the 

progress छा the schemes पा mmproving the lot of the poor weaversjartisans 

withm 2 period of twvo months from the date of presentation of this report 

v
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- HARYANA HOTELS LIMITED 
(REVIEW) - . 

-2B 7 t Construction of Hotel 

3 In order to fully exploit the tourism poteatial of Surajkund (Faridab 

ad), keeping पा VIeW 15 ProXimity to D.lht and the popularity of the already 

exis.ng Surajkund tourist complex there, a proposal to construct & 55 room 

hotel with a restaurant, bar and swimming pool Was mooted (June, 1981) by 

the Director, Tourism Department Haryana The occaston of Asian~games 

scheduled for November, 1982 was considered an added advantage and source 

of 1ncome and 1nstant publicity for सिह unit It was estimated that the civit 

works would cost Rs 166 lakhs 

~  The State Government accorded admimistrative approval to the progect 

पा August, 1981 Tt was desired by the Government that a feasibility study 

to ensure the viability of the project will be coaducted by HTC, which was 

entrusted with the execution of the works and submetted to the Goveram.at 

before commencing the work No feasibility report was however, pre- 

pared by HTC - _ 

The execution of civil works was ellowed (October, 1981) (० Haji 

Constructton Company, New Delht for Rs 175 lakhs after inviting 

tenders Th-~ target date for completion of the work was fixed as August, 

1982 kezping in view the schelule of Aslan games However only 42 

rooms with a restaurant were completed before the commencement of 

Asiangames Thereafier, the contractor was given extension from time to 

time and finally upto August 1983 But the work could be completed प्रा 

August, 1984 A penality Rs 1750 lakhs 9108 10 per cent value of the 

work was levied on the contractor for delay i execution of the work 

The coniractor went into arbiration on the same groundson which 

extenston had been granted to him viz  late receipt of drawings, Increase 

पा. magnitude of work- spreading of malarin mfection 1n 18000 camp, 

lapour shortage and.simultaneous execution of ancillary works which 

caused hindrance 1n execuuon of the cwil works 

Th> Chief Engmeer HT C who was the Arbitrator under the terms 
of agreement reducea (August, 1985) the penalty to Rs 0 52 lakh through his 

non-speaking award 00 making a reference 10 Audit as to the reasons for 

delay, the Chief Engine-r attributed (August, 19838) the late completion of 

work to - 

() late 15506 of drawings to th° contractor du to subs2qu at 

changes 1n फिट design necessitated on account of addjuon of 

23 rooms and other items Like health club bilhiard room, swimm- 

- 10g pool, filtration chamber etc to the scope of work and 

(1) shortage of labour during harvesting and due to spreading of 
malana infection among the labour - 

As a result of delay, there was an extra expenditure of Rs 3 53 lakhs 
due to increase in price of cement trom agre d rate of Rs, 31 एटा bag to 

Rs 41 per ba_ 10 June, 1982, Rs 54 per bag एप December, 1982 Rs 65 per 

bag उप Novembei; 1983 and Rs 54 per bagn August, 1984 

In their reply, the Government/Corporation stated 85 under — 

¢In the year 1982 Asian Games were held 10 Tndia In order to 

provide accommodaticnto participating Athlutes, sportsmen, 1t was decided 
~ -
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by the Government ot India that 2 Hotels on~ at Rat आएं the other at 

Surajkund be constructed Thedea for the construction 01 Hote! at Rax 

was dropped off in view of security point whereas the construction of Hotel 

at Surajkund was taken up m hand on the instance of Mmstry of Tourism 

Govt of India In this mmtial years, this Hotal was running m losses 

whereafter 1n the y.Ar 1988 89, 1t came out of the red and earned profit for 

the fiest year 

The Figur 8 of turnover 1nd Net profit for the last 6 vears are as 

upder — 
(Figurc 10 lacks) 1 

Year Turnover Net Profit 

1988 89 174 38 12 42 (Aundited) 

1989 90 227 84 23 04 (Audited] 

1990 91 278 17 76 24 (Andited) 

1991-92 350 41 86 03 (Audited) 

1992-93 457 29 79 80 (Audited) 

1993 94 510 34 90 00 (Tentatjve) 

HTC has adopt~d PWD procedute 10 rospect of consteuction works 

According to PWD procedure when 1t 1s decided 10 the 1nterest of work to 

retan supply of material to the contactors in the hands of Government, 

1ssue rate of matersal to be charged from the centractor, regardless of 

fluctuations 1n th. market rates, 15 inserted पा the contract The contractor 

submits tender keeping 1n vew the 1ssue rate of matenal to be supplied 

by the Government 

During the course of oral (xamination the Committee desired 10 

know th procedure /reasons for reducing the amount of penalty by the Chuef 

Engiaeer as Arbitrator  The D.partment/Corporation submtted further 

reply as under — ” 

Tae work for the construction of Hotel Rajhans at Surajkund was 

allotted to M/s Hazt Construction Company New D th1 on 1-10 81 with 

time 1ttt of 11 months for 80 amount of Rs 118 lacs Th scop. of work 

was ncreased from Rs 118 lacs to 175 lacs on 3 12 81 with same terms 

and conditions as agreed to for original work and also completion of work 

within th~ same time schedule of 11 months 1 ¢ upto 31 8 82 याद agency 

could complete only 70% of the work orignally agreed to upto 31 882 

and applied for extension of time from im  to tims which were allowed 85 

per details given below — 

Exten 10ns apphed 

letter dated 
upto 

30 08 82 - 20 11-82 

~29 10 82 - - 28 02 83 

~7 170283 30 06 83 

) 13 06 83 1508 83.” 

i
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Extension granted 

letter dated - uapto 

15-10 82 31 10 82 

05 01-83 28 02 83 
290483 . 31 05 83 

12 08 83 ) 15-08 83 

Furlher extensions were not allowed The Executive Engineer imposed 
nalty @ 10% of the total cost of the gI‘OJCCt for delay amounting to 

$ 17 50 lacs on 26 9-83 under clause 2 of the agreement 

The Firm approached Chief Engineer HTC on 7 10 83 under clause 
2 of the agreement for waiving off penalty due to following reasons न 

1 Delay 10 supply of Architectural drawmgs and details 

2 Delay m supply of structural drawings and details 

3 Change iz scope of works its mcrease last minute modifications 

4  Occupation of Hotel room, during the progress of the work 
rendering balance work onerous, t:me and money consuming 

5 Inadequate and irregular payments all through touchwng the very 
root of the contract 

6 Undue deductions of rebates which are not covered by the contract 
agreement 

The Chief Engineer HTC held hearings from time to time on 10 10 83, 
221283 20484, 10984 17185 24185and 5385 m exercise of the 
powers vested 1n him which are — 

* The Chief Engineer, HTC on written request from the contractor 
regarding comp.nsation imposed by the XEN will hold hearing and 
will have the powers which are b 1ng exercised by the S E ला Haiyana 
State and his decision shall be final and binding 

In view of thereisons advanced by the contactor for the delay m 
the completion of the work ani after h~aring ths EXecutive Engineer the 
Chief Engineer passed orders on 31-8 85 reducing the amount of p_nalty 
from Rs 17 50 lacs to 0 52 1805 

In terms of clause 2 of th agreement dated 26 10 81 reproduced 
below the decision of the Chief Eagineer 15 final 

‘¢#+4The Cai~f Engineer may on repres ntation from the contractor 
reduce the amount of comvensation and his deuision shall be final”’
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The above pirocedure 15 also being followed 10 Haryana Public Works 
Department The relevant prowisions on which clause 2 of the agreement 
15. based are contamned in para 7 4 (C) of PWD, B&R Manual of orders 
which 15 reproduced below — 

k3l 

Provisions of clauses 2 and 3 may be carefully studied to take action 
against the defaulting contractors Where wotk 19 not completed within 
the stipu'ated period compensation should be levied unless the circumstances 
are beyond the control of the contractor and he has applied for the 
extension of time limit 1 ttme Where the contractor 15 found neglccting 
the work and the progress 1s extremely poor compensation can be levied 
even before the expiry of the entire contractual time limit The Superintens 
ding Engincer concerned can on 8 written representation from the contractor 
reduce compensation to such amounts as he considers appropriate
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CONDITION OF CONTRACT AGREEMENT 

CLAUSE 2 
- — < - - 

Compensation for Delay 

The time allowed for carrymg out the work as entered पा the tender shall be strictly observed by the contractor and shall be reckoped from the date on which, wiitten order to comence work 15 glven 10 the contractor Tle work shall throughout the stipulated period of the contract be Proceeded with all due obligence (time being deemed 10 be of the essence of the cont 1act on the part of contractor) and the contractor shall pay 85 compensa tion anamount equal to one per cent which the Executive Engineer mncharge may levy on the amount of the estimated cost to the whole work as shown by the tend-r for everyday that th> work remams uncommenced or unfing shed after the proper dates And further to ensure good progress during eXecution of the work the contractor shall be bound 1n all cases पा which 

time has clapsed and thre. fourth of the work before three fourth of such time haselapased In the event of the contractor failing to company with this condition he shall be lable to pay as compensation amount equal to one percent which the Executive Engmeer था charge may levy on the 5810 estimated cost of the whole work for every day the dye quantity of work Temains mcomplete, provided always that the entire amount of compensation to be paid under the provisions of this clause <hall not exceed ten per cent पा. the estimated cost of work 1s shown m the tender The Chief Englneer may on representation from the contractor reduce the amount of compen- satton and his decision पाप writing shal] be final 

The Comnuttee found -that the Corporation was at fault for delaymg the supply of architectural ang structural drawings to the contractor and recom- mend that responsibihty for not monttormg the work from 1ts very start to the 

2B 11 Credit Policy न - - - 

4 The Company had not framed 1ts own credit policy However, 1t was supposed ‘o follow the policy prevajling पा the HTC m thys behalf he credit policy adopted by HTIC did not allow the reservation of acconimodatien and sale of food stufts etc on credit to private parties 

It was, however observed in Audit that the Dyvisional Manager, Hotel Rajhans was allowing credit not only to Government departments but to private parties also As on 3lst March 1990 an amount of Rg 5 24 lakhs was outstanding for recovery, the yearwise break-up of which was as detailed below 
-
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As at the Outstanding - against - Total 

close of 
Govt Deptts Private - 

parties = 

(Rupees 10 lakhs) 

Upto 1986 017 201 218 

1986 87 025 2 86 311 

1987 88 025 323 348_ 

1988 89 028 343 3171 

1989 90 1 02 422 5 24 

It may be seen for the above that the outstanding dues [rom private 

parties has been ncreasing year after year and had gone up from 

Rs 201 lakhs 85 on 31st March 1986 to Rs 422 lakhs 85 on 31st March, 

1990 Tt was also observed that a mayor portion (Rs 3 11 lakhs) of the 

amount was outstanding since long (from 1983 84 to 198687) and 1ts 

recovery had become doubtful due to passage of time The Company 

had neither taken effective steps to recover the outstanding amount 

nor action agamnst officials concerned who allowed unau.horised credit to 

to the private parties A detailed analysis m this regard could not 

be conducted m Audit as the complete details were not mamtained by 

the company 
- 

In therr reply the Government/Corporation staled 85 under 

. “Durling the year 1989 90, “outstanding debtors of _Hotels were to 

the tune of Rs 524lakhs Outof which Rs 2 74~lakhs have been re- 

covered and efforts are bewng made the balance amount of Rs ™~ 2 50 

lakhs ~~ e - 

Necessary mstruction have been 1ssued to the D G M Hotel Rajhans 

for mmediate recovery of outstanding debtors and 1n case 01 _non- 

recovery, the disciphnary action will be imtiated agamst the defaulters - 

The latest position of outstanding debtors 18 25 under — 

Position 88 on 31 3 54 

(Figs 1a lakhs) 

S No Name of Unit Govt Pvt Total 

] Hotel Rashans ~ 8 51 14 56 -7 2307 

न Surajkund . 107 026 133 

~ Total - B 9 58 14 82 24407 

~  The Commuttee was surprised that despite of ponting out by audit, 

'the outstanding debtors agamst private parties had grossly mcreased Tins 

was viewed seriously by the Committee The Commttee therefore -re- 

commend that pecial efforts be made to effect recovery by (akmng 

strict measures under information to the Commttee at the earhest
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HARYANA STATE ELECTRICITY BOARD (REVIEW) 

341 Repair of distribution transformers 

5 (a) At present therc are nine workshop where distributions 
transformers are repawred In Apnli, 1983 the Board 1ssued mstructtonsg 
that the number of demaged distnbution transformersin a year should 
not exceed 10 per cent of the number installed transformers The table 
below indicates the number of 1ostalled transformers at the beginning 
of the year, transformers damaged during th year and the percentage 
of damaged transformers to installed transform rs during the years up 
to 1990 91 

Year Installed Damaged Percentage 

(In numbers) 

1985 86 41446 5833 14 1 

1986-87 43601 6685 153 

1987 88 48025 10203 212 

1988 89 54081 12684 235 

1989-90 58667 12944 220 

1990 91 64809 15050 23 2 

It may be observed from the above table that percentage of 
damaged transformers to 1nstalled translormers ranged between 14 1 
and 235 during the six years upto 199091 and were much higher 
than the norms of 10 "per cent 1810 down by the Board The reasons 
for high damage to cistribution tramsformers had mot been 1nvestigated 
by the Board and no effective steps were taken to nunimise the damage 
to transformers
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It may be observed from the above table that 3074 transformers 

were lymg with the Board unreparred for more than one year out of 

which 646 transformers were more than three years old The Board had 

not analysed the reasons for non repair of these transformers for such 

a long tme and had also not ascertained whether 1t 1s economical to 

reparr these transformers 

(c) 3434 distribution transfurmers ~were survey reported during 

Apru 1985 to March 1991 for disposal through action 85 these werc 

considered beyond economical repairs As the history sheets of the 

transformers were not mamtaimed 1t could n t be ascertained whether 

these transformers rendered the desired service before being survey reported 

In their written reply, Government/Board stated as under 

¢ (1) The followmg are the causes for the excessive ratc एव damage 

disteibution transformer especially पा Haryana State — 

(@) 100% vlctnfication of villages 1n Haryana was achieved during 

=" 1970 Vast transmisston 2nd distribution net work was 1810 

Subs quently maximum stress was made for release of tubewell 

connections for agricultural purposes The existing distribution 

and trapsmission nct work could not be augmented with the 

land development inthe state due o paucity of funds/material 

for the said purpese This led to increased losses 11. the 

network and low voltage 10 the system Thisled (0 excessisve 

drawal of current & subsequently increase _in the rate of damage 

to distubution transfotmers Comparative f1gures for the year 

1967 and 1991 arc given below 

Percentage 
31 367 31391 1ncredse 

(1) No of tubewell 20190 344793 1608% 
ConReCL10 NS - 

(10 TotalNo of 311914 2513942 706% 
conpections of 
all categories b 

(in) Connections Load (KW) 

(a) Tubswell 96018 1617910 1585% 

(0). Total 372438 4555268 1122°% 

(b) Two Phasing of Rural Feeders 

Altbough total connected load had increased 1122 times during the 
last 24 years but the corresponding generation capacity could not be added 
due to acute shortage of funds for the 5910 purpose 

The Haryana State was thus unable to meet with the maximvm 
demand of the system during pcak Joad hcurse In orcerto do so, 
not only the indu trial houses were closed but 2—phasing was also resorted 
1n respect of rural loaa  This 1s being done to make available power to
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all sections of people 1n rural aswell as urban areas for lighting purposes 
The existing lighting load used to come ontwo phases 1€ unbalanced 
load onthe distubution transform-rs which caused drawal of excess 
current on two phases and nil current on 3rd phase This also led to 
mcreas. था rate of damage to distribution transformers 

(c) Another most important caus. for ncrzase 10 फिट rate of dam- 
age to distribution transformers एव be attributed two Voluntary 
Declaration Schemes (४ D S ) issued by the Board duning 11/87 
ani 10/91 to check theft of "Power/to regularise un authonsed 
extension of load Thz consumers made full एड... of these schem 
es and declired unauthonsed extended load with the 15011 
that most of the distribution transformers got over loaded 
and led to their damage Asa case study, there were 11693 
Nos distribunions transformers of various capacities या Kuruk 
shetra ‘OP Circle ason 282-92 With the implementation 
of V.D S during 11/87 subsequen'ly exiended upto 12/87 
10330 tubewell consumers declared their unauthorised extended 
load to the extent of 39580 BHP which resulted 1nto over 
loading of 2363 transformersas on 31-3 88  Apother 8378 
tubzwell consumers declared usauthonsed extended load of 
23646 BHP during sccond Voluntary Declaration Scheme 10 
the months of 9/91 and 10/9 thereby further aggravating posi- 
tion of ov.r loading of existing distribution trinsformers 

At present againsta total 11822 Nos distribution tansformer पा 
Kuruksh.tra Circle, 1306 Nos distribution transformers are overloaded 
*yond 80 4 of the ratea capactly and 870 Nos distribu 131 transtermers 

are over loaded 100% of the rated capacity so foras Kurukshet a Cirele 
Is concerned Similar 15 the case inrespect of Karnal and other circles 

(d) Large scale plantation of trecs under and hear existing lines 
are also responsible for damage to transformer because of the 
fact that asand when there 15 a wind storm of medium intensity 
the conductors/lines gets shorted with the swinging/faling of 
trce branches These near faulis effect very adversely on the 
Life of th- transformers Our field staff 1s reluctant to cut the 
treesdbecause of fear of prosecution by pollution Control 
Boar 

(u) The following steps have b.enfare b.ing taken to mimmise 
the damage to T/Fs 

(@) A Large number of dis'sibutioa transformers are being 1nduc- 
ted 1ato system to relieve overload on thet ransforsmers 

(b) All new tub.wzll connections are (0 be released by installing 
25Kw T/Fs This will not only reduce the losses पा the distri 
bution system but also improve the voltage visa vis less con- 
sumption of current This reduces ५5 chances of damage to 
transformers 

(c) Ao of system improvement schemes under REC पा rural 
areas and unuer PFC funding for urban areas have been got 
sancr1i0ned and 816 beiny, 1mplemenied
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(d) The loading of the ncw T/Fs has been reduced (0 807/ and for 
the repaired T/F to 64% of their rated capacity 

(¢) Crash mamtenance programme घाट conducted before the on set 
of the monsoon The achievement 1 ¢ , however based on the 
availability of funds viz a viz matenal required for matntenance 
purposes 

(m) Transformers are not being repamred age wise Rather 19658 are 
repaired on the 0885 of availabiiny of the matenal, extent of re- 
pairs requifed and requirements पा the field The transformers 
which are found bevond economical to repalr are surveyed off 

(iv) However, due to poor operational parameters of the Northern Grid 
the transformer get overloaded resulting In  higher damage rate 
As carlier mdicated, full efforts are being made to contan the 
loading conditions 85 well as to mamtam these transformers to 
ensure that they render full service before they are surveyed off * 

Durmg the course of oral exammation the representative of the Board 
promised to submut detailed report regarding total number of damaged 
transformers lying i the field unattended and which could not be Lifted for 
repair to the Committ e within one month  But the same was not supphed 
The Committee therefore recommend that the report may be submitted 
Within three months from the date of presentation of thus report and fix Tesponsihility of the officials/officers for delay पा Iifting and Tepairing of such damaged transformers 

3 6 3 Reparr of pickling tanks 

6 Fabricated structure 1s acid cleaned 10 pickling tanks prior to 
galvanismg  There are two pickling tanks पाए galvamsmg workshop The 
tanks started leaking 10 Novernber 1988 and एटा mviting limited tenders, 
the repair work was allotted m March 1989 to Dayalsons Industrial 
Engineers Delhi for Rs 160 lakhs After repairs the tanks were put to 
use 1 May 1990 but these were still leaking It was observed था Audit that 
full payment was made 10 the firm एव Apnil/May 1989 without final testing 
of the tanks The repawrs were carried out by the firm agam in January, 
1991 but when acid was filled, the tanks wer. still leaking 

Due to leakage of tanks galvamising work remasned suspended between 
December 1988 and April 1990 and after galvamising 36 tonnes of ste-l 
i May 1990 the plant was again closed Thus th» amount of Rs 1 60 
lakhs spent on repair of the tanks was rendered unfruitful 

No responsibility for the lapse पा releasing payment without testing had 
been fixed (August, 1991) 

In their written reply, the Government/Board stated as under — 

**(1) & (u) The matter has been 1nv.stigated by the Botrd’s vigilance and 
Sh S B Panihar Xen held responsible in this case has been charge sheeted 
by the Board and disciplinary proceeding are 1n process * 

The commttee deswred that the inqury may be expeditious]y
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finalised and the out come of the inqury and action taken thereon may be 
reported to फिट Committee within a period of six months from the presentation 
of this report 

36512 Fictutlous 15506 of steel 

7 On 5th September 1989 a Junior Engineer of the workshop made 
anentry पा the material account (Form वी maintained by him showing 
consumption of 23 548 tonnes of steel angles and 11 270 tonnes of steel 
plates/flats valuing Rs 2 79 lakhs during July 1988 to March 1989 The 
entry was made on the plea the consumption was left to be recorded 
earlier m Form 4 This was inspite of the fact that physical verification 
of material account mamtained by him was conducted by the workshop 
authorities पा March 1989 and no discrepancy was noticed 

The Executive Engineer (steel structure workshop) stated (February, 1991 
that handing/taking over charge was in progress during that period and 
material ssued on wrong calculation was corrected 1 September 1989 
The reply 1s not tenable as handing/taking over took place 1in June 1988 
and after that physical verification of stock was conducted in March 1989 
m which no discrepancy was noticed and the entry for consumption per 
tamng to the period from July, 1988 to March 1989 was made in 
September, 1989 

The workshop organisation stated (August 1991) that reasons of the 
fictitious 15506 cf steel are being mnvestigated 

In therr wrntten reply the Governmeni/Board stated 85 under 

‘There was no fictitious consumption of steel The figures pointed 
out pertain to the pertod पा. which there was handing overftaking over of 
material between two JE s of the Division on the basis of accountal through 
their Form 4 Register  Finally the 1ssue  of matenal was corrected 85 per 
actual monthly progress of material and the 15506 of steel on record now 15 
as per norms 

During the course of oral examuination, the Board s representative ex- 
plained that 1t was not a case of mis approprniation but was a mistake of 
calculation only which has been corrected 

The Commrttce was not sati fied with the reply because the mistake 
has occurcd due to the failure पा system दा recording the proper entries 11 
fespect of consumption of steel agatnst the fabricated material The 
tespresentative of the Government promis d to investigate the matier and 
to submit the report within two months The Comnmuttee observed that the 
report was not supplied as assured and record that the report alongwith action 
taken agamst the officers/officials st fault may be intimated to the Committee 
withio tno months from the date of presentation of thus report The defects 
गा system may also be rectified at the earjiest 

1
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It was scen पा Audit that at the end of March 1991 716 tonnes of 
zinc was lving पा the bath 1n solid form Considering this material, the 
excess consumption worked out to 663 tonnes of zinc valuing Rs 34 21 
lakhs and 5 9 tonnes of lead valummg Rs 1 55]akhs Takmg into account 
the net consumption of 353 1 tonnes of zine and lead the recovery of dress 
ash and scrap should have been 176 6 tonnes but actnally 1t was 224 | tonnes 
during 1983 84 to 1990 91 which was 63 5 per cent apainst the norm of 
50 per cent  Excess formatton/recovery of ash dross and scrap was to the 
extent of 475 tonnes having realisable value of Rs 12 11 lakhs After 
adjusting thig value the net excess consumption of zinc and lead was to the 
extent of Rs 23 65 lakhs 

The workshop organisation stited (March 1991) that excess consum 
ption was due to old, rusty and pitted steel as 1t consumes more ztac  The 
reasons for purchase of difective steel have not been mvestigated by the 
Board For excess formationfrecovery of ash dross and scrap, reasons 
were not on record 

In the wr tten reply the Government/Board stated as under — 

(1) There 1s no excess consumption of zinc and lead as useable zinc 
of 84 1 Tonne shown in bye product has not been taken 
mnto a account while working out the excess consumption of zinc 
It has been practically observed in addition to 0४६ product of 
zinc dross and zinc ash unuseablezinc scrap 15 as mentioned 
i para 4of ntem (1n) 15 als orecetved This bye product has not 
been taken into account 

If the quantity of bye-product 84 1 M T 15 taken 1n 0 accouat the 
consumption of zinc 1s not more Now 1t 15 proposed to make provision of 
this bye product mto the estimate on the 98515 of above consumption of last 
few years 

(u) Only proper steel was purchased from Steel Yard and no defec- 
tive stcel was purchased Rusting 1s a normal chemical process 
on account of storage 

(0 कि एफ proper steel was purchased no responsibility 15 (0 be 
xe 

Durmg the course of oral examination, the Board‘s representative 
stated that the consumption of zinc 2nd lead was within norms  The Com- 
mittee was not satistied with tbe reply because it was creating confusion 
The Commuttee desired that the matter may be thoroughly investigated and 
a detailed note be submitted wuhin a month 1 e¢ by November 1994 
The Committee 15 distressed to observe that the Board did not submit the 
detailed note till the finalization of thisreport The Committee, therefore, 
recommend that the matter be imestigated thoroughly and “the Commuitee 
may be apprised of the position within three months from the presentation of 
this report 

3 6 7 Abandoned towar structures 

; 9 'The Board constituted (Apnl 1990) & committee to physically 
verify the incomplete towar stiuctures Iving at Central Store Ballabgarh, 
Duvisional Store, Pinjore and Divisional Store, Hangt  The committee 

(
T
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observed ता 1ts report (July 1990) that 110 tonnes of tower structures were 
lying at Hanst Ballabgarh and Pinjoie पा mncomplete and abandoned con- 
dition _ _The date from which the towar structures were lying mcomplete and 
abandoned was not mentioned m the report The commitiee suggested 
that 

— 70 tonnes of m"complete structures could be used by getting the 
short members fabricated at Panipat workshop , 

— 35 tonnes of structures could be used after dismanthing and refab 
rication at Panipat workshop, and 

— 3 tonnes of structures may be auctioned as scrap 

However except transporting 10 tonnes of structures from Ballabgarh 
and Pinjore to Panipat workshop no further action has been taken by the 
Board so far (August 1991) Thus Board s fund amounting (0 Rs 1580 
lakhs were lymng locked up 

In written reply the Government/Board stated a under 

“() The 1formation asked foris very old, as these incomplete 
towers were lying पा various stores smce long Even in some 
08565 before the starung of this workshop 

(1) The action has been initiated as per decision of the committee 
However 1t was observed that some of the material received 1n 
workshop being very old घाट short items of the towers cannot 
be manufactured and only the materal can be used 85 a useable 
scrap Balance material 15 yet to be returned to Fabrication 
Workshop by field organisation so as to use it as useable scrap 
for which the matter 15 under correspondence with the concerned 
agencres * 

- 

Durmng oral exammation the board representative explatned that out 
of 110 M T Tower structures Iymng at various places the board used 60 M T towers after completing the stractures The Comnuttee recommend that a detailed report be submitted to 1t within four months 

3 68 Fabrication of towers from Bhakra Beas Management Board 

10 Executive Engineer (steel structure workshop Pamipat) ints- mated पा January 1985 thatthe workshop was facing acute shortage of Job orders and accordingly the Whole Time Members decided (January, 1985) that 1o future all towers would be fabricated 10 Panipat Workshop 

Through the Board could not utilise the facility available with 1ty own steel structures and galvanising workshop at panipat orders were placed with the Bhakra Beas Managemsnt Board (BBMB) workshop Nangal 107 fabricating and galvamsing the towers Towers manufactured and
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galdvamsed पा. the BBMB workshop from 198586 to 1990 91 were 85 
under — 

Year Quantity 

(In tonnes) 

1985- 86 104.895 

1986—87 13752351 

1987—88 957512 

1988—89 1706 132 

1989—-90 455 169 

1990—91 _ 1137 709 

Reasons for getting the fabrication and galvanising work done from 

BBMB workshop, when the capacity of the Panipat workshop wasunder 

utilised, were not analysed by the workshop organmisation Following 

potnts were noticed 1 Audit 

() BBMB workshop was supplymng the material to the Board on sale 

basis and 1t was charging eXcise duty, special excise duty and 

central sales tax in addition to the cost of fabrication and 

galvamsing  The board had paid excise duty/special excise 

duty to the extent of Rs 8585 lakhs from 1985 86 to 1990 91 

which could have beenavoided had the towers been fabricated 

in Pamipat workshop Central sales tax to the extent of 

Rs 3672 lakhs could also be avoided as 1t was not leviable en 

the towers fabricated 1n Panipat workshop 

(1) Tower Fabrication Division at Nangal was opened by the Board 

1o 1977 with the main object to arrange raw matarial for supply 
to BBMB workshop to fabricate and galavanise tower structures 

From 1985 onward the materials was being arranged by BBMB 
workshop but the Division with eight staff members was still 

conunumng The coatinuance of staff when all work was to 

be done by the BBMB workshop was not justified and the 

staff could have been engaged frunfully somewhere else Thus, 

tiere wasa nugatory expenditure of Rs 13 31 lakhs towards 

salaries and allowances during 1985 86 to 1990-91 on the staff 
without their gainful employment 

p In reply to t e para the Board by way of written reply stated as 

under 

¢ (1) The workshop at Panipat 1s/was not fully geared to cope with the 
complete fabrication of 220 KW towers Therefore, the stme 
were got fabricated from BBMB workshop - 

-
 

1!
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However, the workshop at Panipat 1s producing about 100 MT of material 01 an werage every monthand now the galvanising plant has also been started and 220 KV towers are being galvanised  For the fabrication of 220 KV tower structure the following equipment 1s required with the required flow of funds to purchase the steel  Till such time these arra nge ments are made 220 KV tower material have to be got manufactured from steel structure workshop, Nangal — 

(1) Embossmg Machine 1 No 

(1) Angle Straightening Machine 1 No 

(पा). PSC Machme smtable for cutting 1 No 
150X 150 x 16mm and punching upto 19mm 

(rv) Sheermng macame with 1j2 Mtr Blade 1 No 

(v) One No Blacksmith Hearth/Furnace 1 No 

(1) The function of XEN/T E D Nangal was not only to arrange raw materialt e steel & zinc for supply to BBMB butalso to maintain proper haison between BBMB and HSEB verification of BT Bulls recelpt of tower material from Nangal workshop and despatch of fabricated tower onwards, as per job orders placed on Nangal Workshop  The steel and 2000 was to be arranged by BBMB Workshop 1tself The tower faprication Division, Nangal remated fully occupted handling फिट other Tfesponsibilities mentioned above  Moreover the strength of the Division wa, Teduced diastically As such, the shifting of the entire staff attached 
with XEN/TED Nangal was not required They are still working at Nangal and are domnga good job 1n co ordinating the despatch of material and excellent lasion with BBMB 

(niy In view of the position explained above no responsibility 1s to be fixed °* 

During oral exammation the board representative stated that 220 KV hne to were got fabricated from Nangal workshop - 

The Commuttee was not satisfied with the reply as some orders were placed on BBMB workshop for fabrication of Towers below 220 KV lines The Commuttee, therefore, recommend that responsibiity 1 the matter be fixed and mtimated to the Commuttee - 

As regards payment of excise duty Central Sales tax onfabricated towers and contmwung the staff of tower fabrication Division at Nangal work- 
shop the departmental representative was of the view that the Board may examine it as to whether fabrication of towers were got done on job orders or purchase orders were placed In case purchase orders were placed continna tion of staff was not requred at all The Board may review the position throughly and intimate the Commuttee Thé Commuttee, therefore recommend that detail, regarding continuation of staff m view of payment of excise duty 
central sales tax on fabricated tower materials may be examined thoroughly and the Commuttee may be apprised of the position within three month from the date of presentation of thi, report



22 

HARYANA STATE MINOR IRRIGATION AND TUBEWELLS 

CORPORATION LIMITED 

411 Loss m execution of work 

11 With a view to diwversify 1ts activities फिट Company decided 

(November 1979) to undertake manufactareferection of gates and steel 

structures for irngation departments electricity boards and other public 

undertakings In pursuance of this deciston and in response to tenders 

wvited by Mah1 Bajaj Sagar Project Banswara (Rajasthan) for fabrica 

tion and erection of two steel penstocks for power house, the Company 

submitted (March 1980) an offer for Rs 44 41 lakhs However during 

subsequent megotiations conducted by the Project authorities in January, 

1981, the Company reduced 1ts offer to Rs 36 26 lakhs without framing 

any detajled esumates of cost 

The offer of the Company was accepted by the Project authorities 

and an agreement was signed in June, 1981 The work was to be completed 

पा nine months While the work was मा progress a detailed estimate of the 

work was prepared (July, 1982) by फिट Superintending Engineer (Project 

Site) according to which the costof work was assessed at Rs 51 13 lakhs 

However, the contractual value of the work could not be revised as the 

agreement had already been executed 

The work was completed 1n June, 1984 at a cost of Rs 55 95 lakhs 

agamnst which an amount of Rs 3301 lakhs was realised (some items of 

orniginal work were withdrawn subsequently) resultmg ina lossof Rs 22 94 

lakhs to the Company Claim 07. account of escalation charges etc of the 

Company amounting to Rs 16 32 lakhs was stated to be pend ng with the 

project authorities the chances of recovery are, however remote as the 

claim was pending for last seven years without any favourable response 

from the project authorities 

In reply to anaudit query the Company stated (July 1990) that the 

offer was made on the basis of scheduled rates intimated by Bhakra Beas 

Management Board (BBMB) and reduced subsequently on savings expected 

1n the cost of transportation of structures as the fabricauon work was 

decided to be carried out at the site of work The replv 15 not enable as the 

estimated cost worked outby BBMB was Rs 44 41 lakhs which was based 

on the rates prevailng 1प march 1980 and the cost of transportation of 

structures included theren was Rs 2 25 lakhs only _ 

No responsibility for the loss had been fixed by the Company 

(September, 1991) 

The matter was reported to the Company and GoVernment एप Juae, 

1991, their replies had not been received (September, 1991) 

In their written reply, the Government/Corporation stated as under — 

¢ Prior to the year 1980 HSMITC was engaged on the work of 

manufacture of Lift Irrigation Pumps  With the completion of Job थी 

manufacture of Lift Irrigation Pumps ample capacity of the Karnal 

Workshop remained un utiised The management therefore, decided to 

dwversify its activities and enter new ficlds1 e Fabrication and Erection of 

[
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Penstocks Gates and Gearings, Structural Steel work for Thermal Power 
Plants 610 

In order to get the work from outside agencies, HSMITC had to 
compete with other manufactures by quoting tenders 'The tender for 
Fabrication and Erection of Penstocks of Mahi Bajar Sagar Project Ban- 
swara (Rajasthan) was obtained and tender submitfed The work was got 
allotted after lot of persuattons and efforts on the basis of rates tendered 
by lowest tenderer 

Smnce HSMITC did pot have mach eXpertise 10 such activities 
Nangal Workshcp was approached fer collaborating प्रा such activities, 50 <s to qualify for acceptance of the tenders Based on rough cost estimate, 
HSMITC submitted घाट original tender amounting to Rs 44,40,755/ during 3/80 The tenders were reduced to Rs 36,25 900/ during 1/81, after negotiation when HSMITC was called for negotiations The rates were reduced -keeping 1n view the rates quoted by other firms who wele 8150 
called for negouiations 

- 

Negotiations with Maht Authorities are gong 09 for the claims lodged by HSMITC ~ It 1s expected that 8 sum of Rs 5 11 lakhs shall be released 
by Mah1 Authorities 

As regards the loss of Rs 22 94 lakhs 1t 18 a component which con- 
tamnzd depreciation mterest and overhead charges to the tume of Rs 5 36 lakhs which have been shown onprorata basis This does not however, 
repres=nt cash loss to the Corporation  The net loss to the company works out to be Rs 22 94/ (5 11+5 36) = Rs 12 47 lakhs On the contrary 
assets utilised for this purpose have since been appreciated and their present 
market value 18 Rs 32 22 lakhs agamst purchase value of Rs 9 59 lakhs Thus on account of depreciation there 1s no loss of the Corporation 
These machmes are still 1 good workmg conditions and are bemmg fully utilised to meet the requirements of other works - _ 

The Component of salary of the regular staff wages to the workmen for this works out to Rs (5 80 1805 + 9 06) = Rs 14 86 lakhs This payment was to 08 made even 1f this work had not been underlaken/executed by the Corporation Against this the Corporation has spentRs 12 47 lakhs only thereby leaving vertually no 1058 

There are two sets of claims as under — 

- 

(I) Claim No 2 to 7 (extra work claims detail 
enclosed) Rs 5 68, 865 45 

2) ClaamNo 1& 8to 21 (compensatory 
¢ “claim) Rs 10,63,088 00 

Total Rs 16,31,953 45 
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Comments on Extra Works Claims — 

Claims 2 3 5& 7 were agreed to be paid by Mahi Project Authorties 
i principal vide their letter No CE/M/A I/ACI/236 dt 19 11 84 to the tune 
of Rs 2 70 lakhs and subsequently also til dispute was created by Xen 
Hydraulic Division Mahi Project Banswara vide letter No 3129 dated 
22-10 88  The 8810 amount of claims stands reduced to Rs 129,041 80 
which 1n any case Is not acceptabie to HSMITC 

The claims were examined by the high level Committee appomted by 
Govt of Rajasthan and 85 per 5 E Const Circle Mah Project letter No 
3125dt 22 10 88 1t was conveyed that the Commitice had recommended 
claimed No 1 for Rs 1,81,295/ and claim No 21 for Rs 60, 352 42/ 
totaling Rs 2,41 647 42 

The Commuttee however, attached precondition that extension of घाट 
and payment of two claims recommended by the Commuttee shold be graoted/ 
made to the firm only after they accept these 10 full and final settlement of 
these claims Managing Director, HSMITC had written vide letter No 197 98/ 
122 W dt 6 3 92 that at meeting should be held for setilement of claims 
The meetmng could not be held because of change of Management  Efforts 
are being made to arrange this meeting 

The Financial Commussioner and Secretary to Govt Haryana, Trri- 
gation and Power Department directed the then Managing Director 
HSMITC, thata detailed report be sent to him regarding execution of work 
on Mahi Baja) Sagar Project Banswara (Rajasthan) The report wWas to 
specifically look 1mto and intimate responsibtlity for ms management and 
loss on the projeet The Head Office appointed the senior most Mechant 
cal Engineer 5 E workshop Circle HSMITC Karnal for going 1010 the 
detail to assess expenditure f)ossess and follow up action 10 be recommended 
vide head office letter No 2162 64/122 W dt 19-12-90  The report 
was submitted by the them Superintending Engmeer workshop vide letter 
No 275/31 W dt 251 91 and the conclusive comments on the report are 
as under — 

On going through the correspondance regarding the execution of work 
there are numerous references trom the Superintendmg Engmeer, Mah: 
Project, HSMITC, Banswaza and the Executive Bngineer 

Penstock Fabrication Diviston, MITC, Banswara regarding circum 
stances under which फिट work was executed 

The circumstances had widely changed from the time of submission 
of the bid upto the completion of work The increased expenditure 15 due 
to the extended stay because of circumstances beyond control  Hence 1t 
18 0ot possible to Pin Pomt the responsibility for the deficit * 

The Committee after going through the para of Audit Report and 
reply submitted by Government/Corporation orally examined the repre 
sentatives of th. Governm.nt and Corporation It was conceded by the 
representatives of the Corporation that th. work was allotted 1n the vear 
1980 worth Rs 44 lacs which cam. down to Rs 36 lacs aft r negotiations 
The work was contractel to bz completed within nia. months but the 
same was completed 1n thirty 51 menths On an observation made by the 

B
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Committee, the representative of th Government mformed that Managing 
Director of CoHpr oration was directed -by the Commussioner and Secretary to 
Government Haryana Irmgation Department to get an enquicy conducted 
गाए the matter The enquiry officer reported thatthe responsibility can 
notbe fixed Tt was also mformed by her that the extra expenditure 15 
due to the fact that the work which was (0 be completed 1n nine months 
sttpulated” time, was completed पा thirty-six months, with the result that the 
prices esolated  The Commuttee was not satisfied with this reply 85 given 
1ts meeting held on 25th May, 1994 and desired Shri V 8 Kundu, Joint 
Secretary to Government Haryana Finance Department to ~conduct an 
enquiry 1nto the matter and submit his report within one month The 
Commuttee point out with regret that the said officer did not submit the 
report ull the finahization of "this report  The Committee therefore, 
recommend that the said o fficer must explain s lapsc and conduct the enqmry 
at the earltest and send his enquiry report to the Commuttee withm किए months 
from the date of presentation of this report 

41 2 Unfrmtful expenditure on the purchase of machines 

12 "~ The Company was engaged गा the actwvity of lining of water 
courses for the benefit of farmers and the raising demands biannually on 
beneficiary farmers for recovery of expenditure incurred उप proportion 10 
their landholdings R 

The Company reeerved an offer for supply of electric printing 
and embosing machines from Bradma India Limited, New Delh1 1n 
October, 1979  As per the offer one machine was enough for one 
Iining cirele and the resultant saving was 25 per cent reduction 1n 
manpower which worked outto Rs 0 66 lakh (approximately) per 
anoum  The offer wag accepted and the Company decided (January, 
1580) to purchase one machine on experimental 98815 for prepa- 
ration of demand statements relating to lining of water courses 
for effecting recovery from beneficiary farmers Accordingly, the 
machime was purchased m June 1980 ata cost of Rs 1 03 lakhs 
The machine was putto use 1none of the four divistons of {Sonipat 
पा circle 1n October 1981 and for the whole circle from Apnl 
1984 The utilisatidon of the machine with reference to workload 
ranged between 82 to 97 percent during 1984 85 to 1986 87, 
However there was nd correspondting reduction 1 staff which depri- 
ved the Company_of the projccted saving on staff amounting to 
Rs 423 lakhs during July 1980 to November, 1986, 

Before the fist machine was put to optimum use in Sonipat 
circle orders for four more machines were placed पा March, 1982 
June 1982, January 1983 and Junme, 1984 without assessing the 
usefulness of the machine and the corresponding saving on account 
of reductionin staff These machines were received या May 1982 
September, 1982, May 1983 and July 1984 for use पा lining circles 
Fatehabad Sirsa, Rohtak and Narwana respectively at a total cost 
of Rs 4321]lakhs The machines were put to use 1 QOctober, 1983, 
April 1983, Apri] 1985 and September 1985 respectively after these 
remained उठता" for pertods ranging दिया 7 to 23 months Even 

-~ then the Company could not put the machines to gamful use as 
पड utdisation of the छिपा machines ranged between 0 5 to 8 percent 
of the workload in thesscircles The poor utilisation of machines
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was attributed by the management to non availability of skilled 
staff, non availability of repair facilities locally fear of retrenchment 
among the staff and the fact some of the columns of the statements 
had to be filled manually even after machive printing 

In November 1986, the State Government notifted to dispense with 
the recovery of hining charges from the farmers rendering all the five 
machines surplus Thus, the purchase of electric printing and embosing 
machines without assessing therr gainful utilisation resulted पा 
unfruitful expenditure of Rs 432 lakhs No action has been taken 
by the Company to dispose of these surplus machines 50 far 
(September 1991) 

The matter was reported to the Company and Government 1 July 
1991 their rephes had not been recetved (September 1991) 

In their written reply the Government/Corporation stated as under - 

“There were five limng circles each having 3 to 4 Divisions The 
first machine was purchased 1n June, 1980 at a cost of Rs 1 03 lacs After 
1t s use four more machines were purchased 1n May 1982 Sept 82, May 83 
and July, 1984 for use m पता पाए circles Fatehabad Sirsa, Rohtak and 
Narwana Khataumes were belng prepared maoually by the IBCs 
before the purchase of the machmes with the utihisation of Machines 
for preparation of khataunies there was saving in the revenue 
staff  The surplus staff was indentified & declared surplus 10 
1988 as per letter No 26689 dated 16 1 1988 and ultimately 
transfer ed out of HSMITC 107 Nos 1BCs were transferred to Revenue 
Deptt The recovery of पाए charges was fully waived off by the State 
Govt पा Nov 1986 Therefore these machines could not be utihised 
thereafter 

The performance to the firsi machine nstalled at Sonepat was 
reported to be quite satisfactory by SE Somepat Lg circle MITC, Sonepat 
On receiving this report 1t was considered appropriate to go in for the 
installation of one m&chine each 1n Fatehabad, Sirsa, Rohtak and Narwana 
Lg circles having sufficient workload for the machine Therefore four 
machines were purchased for printing the khataunies mechantcally 

These factors ke waiving ofi complete recovery of lining could not 
be anticipated prior to the purchase It was also found that the fear of 
retrenchment among the staff led to less output to the machines 

All the five machines have been declared surplus by the Corporation 
and these are bemg disposed off 

The Committee after orally e¢xamining the representative of the 
Corporation, observed that the machine lying 1016 smce 1986 has not been 
disposed off so far although 8 Commttee was constituted for frxing the 

reserve price  The Commuitee, therefore 1o 1ts meeting held on 25th May, 
1994 desired Shr1 V S Kundu Joint Secretary to (Government, Haryana, 
Finance Department, to enqure into the matter and establish asto who 15 

responsible for causing delay in the disposal of the machine and for not 
fixiog the reserved price The Commuttee also desired him to submut 115 
report within a pertod of one month The Committee point out with regret 
that no such report was presented by आए Kundu till the finalization एव this 
Report The Commuttee, therefore, recommend that जाए Kundu may explan 
Ius lapse and enquire wnto the matter ,and send शिव report after conducting 
the eugmry without any further 1055 of time
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HARYANA STATE SMALL INDUSTRIES AND EXPORT CORPORATION 

LIMITED 

4 21 Lockmg up of funds 

13 In January 1982 the Company was allotted 10350 square metres 

of land at Panchkula by Haryana Urban Development Authority (HUDA) 

for settmg up a sewing machme parts complex The cost of land am- 

ounting to Rs 6 50 lakhs was paid by the Company to HUDA पा 

December 1981 (Rs 4 40 lakhs) February 1984 (Rs 0 28 lakh) and 

October, 1985 (Rs 1 82 lakhs) The proposal for setting up the sewmng 

machme parts complex was dropped m June 1983 as the collaborator 

backed out No action was, however taken by the Company either to 

utibise the land or to surrender 1t to HUDA 

Tn October 1989 1t came to the notice of the Company that 

Haryana State Industrial Development Corporation Limuted (HSIDC) 

was constructmg sheds on the same plot of land The Company took 

up the matter with HUDA/HSIDC i October 1989 and with Govern- 

ment 1m December, 1989 for stoppage of construction of sheds by HSIDC 

and corrective measures HSIDC mformed the Company (December 

1989) that the land was duly allotted to 1t by HUDA 1 Junc 1988 on 

payment of Rs 8 18 lakhs 

The Commissioner and Secretary to Government of Haryana In- 

dustries Department, to whom the matter was referred decided (January 

1990) that even if some error had occurred पा HUDA the land was 

now bemng utilised by HSIDC for promotion of industries It was further 

held by him that since the Company had not indicated any programme 

for utdisation of the land there was no reason to stop the construction 

of sheds by BSIDC 

Thus, farlure of the Company to utilise/surrender the land after 

the proposal to set up the sewmng machine parts complex was dropped 

resulted m" locking up of funds amounting to Rs 6 50 lakhs for more 

than seven years Besides, the Company suffered a loss of interest of 

Rs> 7 83 lakhs onthis amount for the period from June 1933 to March 

1991 The Company had nesther preferred claim for the refund of the 

cost of land nor mterest from HUDA (July 1991) 

The matter was reported to the Company and Government in 

March, 1991 their replies had not been recerved (September, 1991) 

In therr written reply the Government/Corporation Stated as 

under — 

It 1s fact that a piece of land measuring 10350 Sq mirs was 

purchased from HUDA durmg the year 1982 at the total 

cost of Rs 6,50012 It 1s correct that the idea of settng 

up of the Sewing Machine Parts Complex was dropped 1 

the meeting held on 1683 under the Chairmanship of 

Sh BS Ojha 'TAS, the then Financial Commussioner & 

Secretary Industries Haryana As regards the utthisation 

of this land 1t 1s pomted out that ता the meeting held on 
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1683 1t was-also decided that the and purchased !for the 
mother unit will be used for the construction of more 
sheds on this piece of land could not be taken ता hand 
as the construction of 38 sheds m the vicnity was already: 
m progress The work for the construction of 38 sheds 
was given to HSIDC by this Corporation and HSIDC 
ultimately completed this project durmmg March 1990, Fur 
ther 1t 1s pomted out that the construction on plot No 
459 measurmg 10350 Sg mtrs was not a viable preposition 
till the project of 38 sheds already, taken 1 hand was 
completed’ and the sheds were allofted to the entrepreneurs 
As regards surrendermg of plot to HUDA, 1t 1s mformed 
that there was no pomt to surrender the plot to HUDA 
when the decision to utilise this plot was taken in the 
meeting held on 1683 

HUDA has made double allotment of plot No 459 During- 

As 

The 

As 

1982 this plot was allotted to this Corporation- whereas 
without any mntimation फिट same plot was allotted to HSIDC 
during 1988 To sort out this 1ssue of double allotment 
the matter was taken up with the State Govt and has 
since been decided that an alternate plot of 3 acres area 
Rs 20 persq mtr will be given to एड alongwith refund of 
excess amount paid to the tune of Rs 4 00 lacs 

regards the utisation of plot No 459 it 15 pomnted out 
that the objective of HSIDC and HSSI&EC are- the same 
HSIDC has started the construction of sheds for the de 
velopment of ancillary industries to Bharat Electronics 
Ltd Whereas Haryana State Small Industries & Export 
Corporation was to construct shed for the setting up of - 
ancillary units to HMT 

piece of Iand measuring 10350 sq mtr was purchased for 
the setting up of a mother umit for the manufacture of! 
sewing machine parts The project of पाए: up of mother 
पा was to developed the ancillary unit ता sewmng machine 
parts, this project could not come on the ground due to 
lukeworm attitude adopted by the leading- umits-engaged 1 
this trade Ultimately 1t was decided to drop this project 
and utihse the piece of land for the construction of more 
sheds required for the setting up of ancillary units to HMT 
In view of this 1t 1s clear that there was no intention of 
blocking the funds i the project Moreover, the amount 
of Rs 6 50 lacs was spent for:the creation of assets of 
the Corporation 

a consequence of our efforts we were offered an idustrial 
plot of 2 acres mstead of 3 acres at Roz Ka Meo by 
HUDA which was not accepted by फटा Corporation Now 
पट HUDA has offered us a plot of 3 acres m Sector 37 
Gurgaon for housing the raw material depot and running 
a tiaming cum production centre/mother unit The case 1s 
bemg followed with the FIUDA  Area” of this plot would 
be 3 acre whercas the area of Panchkula plot was lightly 
more than 2/2 acres ”
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-The Committee was intormed during the course of oral exami nation, by the-representative of the Government that 1n the year 1982, one plot was allotted by Haryana Urban Development Authority to the Haryana State small Industries and “Export Corporation for manu facturing Sewing Machine Parts for an amount-of Rs 6 50 lakhs on mstalment basis _But aunfortunatlly the party i whose calloboration this unit was 10१0६ established, backed out and Haryana State Small Industries and Export Corporation dropped this project 1n the year 1983 Therefore, the admitted the mistake and pointed out that 1t was only पा October, 1989 when 1t came to the notice of the Haryana State Small Industries and Export Corporation that the Haryana State Industral Development Corporation Limited was constructing sheds on this plot “The matter therefore ,was faken up with the Government and Haryana Urban Development Authority was given following four sproposals — 

+1  HUDA should allot 3 acre plot m Indl Estate, Gurgaon at the prices prevailing in 1982 so that the loss suffered by sour Corporation by way of compound interest paid to HUDA on the deposit ofsRs 6 50 lacs m 1982 could be 
compensated 

"2 Alternatively HUDA may allot the equal area of land पा Punchkula-on the prices at which they allotted the plot of 
10350 S g Mts i 1982 

3 If the above, proposals are not acceptable HUDA may allot 
two acre each 'in Indl TEstate Roz Ka Meo or allot two 
adjommg plots having area of 3 acre @ Rs 20 per Sq Yd whichwas prevailing n 1982 

4 If none of the above proposals are acceptable to HUDA then HUDA should pay us our principal amount of Rs 6 50 lacs _alongwith-compound mterest at the bank rate from the date of “above deposits पा the date of payment 

It swas also informed (0 the Commuttee thatthe HUDA. erroncously transferred this plot पा. the-name of Haryana \Industrial Development Corporation Limited whereas the possession was with sthe Haryana State Small Industries and Export Corporation The Committee was, there fore not satisfied with the evidence advanced by the representatives of the Government दा the matter The Commuttee, therefore” ताप 1ts meeting held on 22n0d June 1994 deswed that Shri J K Gupta Jomnt Secretary to Government Haryana Fmance Department enqured into the matter and submit पड report which was sent by घाट Fmance Department on 1 17th August, 1994  The enquiry report 1s reproduced as wunder 

~ (1) After the possession of land measuring -10 350 Sq Mitrs 
was taken on 21 1-82 by the then Manager Panchkula 
ए0 steps were taken by the Corporation _to_ protect the land 
from encroachment either by erection of boundary pullars 
or engagement of security Chowkidar For this lapse m my 

topinion the concerned GM(RI)-and Manager, Panchkula 
“from the year:January; 1982 to October, 1989 are responsible.



30 

(2) The very conception of Project at Panchkula under Rural 
Industry Scheme was faulty because Panchkula was an 
Urban Estate and could not be covered under RI Scheme 
As under the recommendations of the Corporation to Govt 
vide memo No HIEC/Dack/11326 dated 1812 89 to 
shift the complex from Radaur to Panchkula was not m 
order This 1s one of the reasons why mother unit of 
Sewing Machmnes could notbe set up m the allotted land 
because facilittes under R1 could not be available to the 
ancillary units at Panchkula 

(3) HUDA has also conducted an irregularity m allotting the 
same land to HSIDC when allotment and possession thereof 
had already been given to HSSI & EC As per negotiations 
held by the Corporation HUDA has mnow offer a plot of 
3 agres mm Sector 37 Gurgaon 1 lieu of the said 10 350 
sq mtrs land previously allotted at Panchkula If the Cor 
poration gets land at Gurgaon at the old rate 1t will be 
in the best interests of the Corporation This alternative 
may be financially better for the Corporation as compared 
to surrendermg the land to HUDA because HUDA may 
not agree to pay compound inferest on the amount (Rs 
6 50 lakhs) paid by the Corporation 

The above report was exammed by the Committee and the rep- 
resentatives of the Government m Industries and Town and Country Plan- 

पाएं Departments were orally exammed The Committee recommend that 

Government may proceed further m accordance with the above findmgs 

of the enqury under mtmation of the Commuttee within two months 

from the date of presentation of this Report 

422 Loss of mcome 

14 The Company received allocation for export of readymade 

garments worth Rs 99 57 lakhs during 1988 (Rs 38 35 lakhs) and 1989 

(Rs 61 22 lakhs) from Export Promotion Council under the past per- 

formance entitlement (PPE) quota and of Rs 36 19 lakhs from Textile 

Commussioner Bombay agamst the State quota for 1988 (Rs 16 34 lakhs) 

and 1989 (Rs 19 85 lakhs) 

The Company entered into an agreement with Vimiyoga Inter- 

_national Private Limited New Dellu i May 1988 for export of ready 

made garments under PPE allocation for the year 1988 with an under 

standing for renewal on satisfactory performance The terms of agree 

ment inter alia provided that the firm will pay 10 percent commuission 

to the Company on FOB value of फिट allocation received and placed 

on it by the Company However no formal agreement was signed with  __— 

the firm for PPE allocation for the year 1989 and the State quota™for 

the years 1988 and 1989 . - T 
जा जाए 

_ _The-firm exported garments valumg Rs 29 56 lakhs and Rs 52 91 

— = -lakhs under the PPE allocation and Rs 14 16 lakhs and Rs 7 33 lakhs 

agamst the State quota durmng the year 1988 and 1989 respectively and 

paid 10 per cent commission of  Rs 10 40 lakhs to the Company
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However, on the unutilised allocation of Rs 31 80 lakhs (PPE allocation 
Rs 17 10 lakhs, State quota Rs 14 70 lakhs) the firm refused to pay 
the commission of Rs 3 18 lakhs 

The matter was discussed (November, 1990) by a Committee con 
sisting of four General Managers of the Company with the Managng 
Director of the firm but the latter refused to pay the balance amount 
on the ground that as per the relevant clause of the agreement the 
firm was not liable to pay beyond what had already been paid On a 
scrutiny of the agreement the Committee observed that the relevant 
clause 5 of the agreement had been tampered with and the words ‘allo 
cafion received and placed on the second party were substituted by 
¢ allocation received and shipped by the second party 

As there was no formal agreement with the firm 1 respect ot 
PPE allocation for the year 1989 and State allocations for the years 
1988 and 1989 the commuttee was left with no alternative and com 
promised with the firm on a sum of Rs 0 69 lakh However the 
Commuittee recommended (November 1990) tor the probmg of the matter 
and fixing of responsibility of the officials who might have deliberately 
tempared with the clause regarding recovery of commission पा order to 
favour the firm 

Thus due to temparing with the clause शा the agreement for PPE 
allocation for payment of commission for the year 1988 and non exe- 
cution of agreement with the firm for PPE allocation for the year 1989 
and for State quota for the years 1988 and 1989, the Company was 
deprived of the commussion amounting to Rs 2 49 lakhs for which no 
responsibility has been fixed so दिए (August 1991) 

The matter was reported to the Company and Government पा. 
May 1991 their replies had not been received (September, 1991) 

In theirr wntten reply the Government/Corporation stated as 
under — 

The observations made by the CAG agamst Para 
No 4 2 2 that उठ reply has been recetved from the Cor 
poration and the Govt tll Sept, 1991 1snot correct The 
Corporation have already sent the reply to them in anno- 
tated form wvide our letter WNo HIE CfAcctts /AG/91/ 
10740 41 dated 26 6 91 with a copy to Director of Indus- 
tries Haryana (A copy of which 15 enclosed alongwith the 
reply and necessary enclosures) Further 1 reply to our 
letter, A G Haryana, Chandigarh wide their memo No 

-  CAW/HR/DP/90 91/943 dated 10791 had asked for 
further nformation agamst our reply to the above said 
para The above mformation was supplied personally to 
the concerned Audit Officer, Sh Sohan Singh on 15791 

However, the other obscrvatonds made by the Accoun- 
tant General Haryana and reply of the Corporation 15 
given as under — 

- Though the Corporation had not formally executed a
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-agreement.for the year 1989.for the PPE allocation how 
ever, with the. approval of the then. Managing Director -the 
extention was conveyed torthe party 1 6 M/s ViniyogadInter 
national Pvt Ltd New Dell1 vide telex message dated 
1512 88 ra_copy ~of which was enclosed ;at flag G’ while 
conveying the reply to the A G Haryana 

Regarding the fixing of the -responsibilities for tem 
paring of ithe record and doing undue favour to the party, 
1t 1s submutted that :another Committee was constituted by 
the .then Managing Director consisting of General Manager 
Marketing ~General Manager (F&A) Manager Procurement 
& Sales and General \Manager' Exports to look into+the 
matter The Commuttee had observed that the replacement 
of the word placed on by 'the word shipped-by was 
done -by M/s Viniyoga International Pvt Ltd “New Delh: 
छा the light of the decision -already taken on 4-5 88 wherein 
1t was stated that the party will pay 10% commission on 
the FOB value ot ithe goods Subsequently vide-telex dated 
6 588 recetved from the party confirming that ‘they will 
pay commission -on-the) FOB value of the goods~exported 
and not on the value of allocation placed on -the *Corpo 
ration The replacement of the word shipped by under 

“the clause No 5 of the agreement bscome consonant with 
Clause 15 of the agreement™has also been observed by the 
Committee vide itherr report dated 11 691 Thus we may 
slike to add that there wasino temparing with the clause of 
the agreement by any officers/officials of the Corporation 
but the word shipped by were corrected by M/s Viniyoga 
International Pvt Ltd New Delh1 ता place of word Placed 
गण” under:clause No 5 of फिट agreement - 

- g 

Further, there was no loss to the Corporation as 
stated-below — - 

It may be stated that the Corporation initially agreed 
to utilize PPE: allocation of 1988 in-: association with M/s 
Marketing Overseas, New Delht at 5% commission on FOB 
value .as -approved by the then Chairman and Managing 
-Director which was subsequently changed .to 10% with 
«M/s Viniyoga International .Pvt Ltd WNew Delli However, 
»on the -other .hand the Corporation had earned more com 
mission 1e Rs 2 96 lacs during the year 1988 whereas 
the Corporation~may have ,earned a commussion of only 
Rs 1 90 1805 had the PPE quota of 1988,been allotted to 
M/s Marketing Overseas Pyt ;Ltd ; New -Delhi had they 
exported 1009, .allocation allotted :to the Corporation 
Similarly for 1989 the -Corporation may have earned Rs 
306,087 agamst Rs 5,28,681 as the agreement with M/s 
Marketing overseas was for three years 

Regarding _non execution of agreement for the year 
1988 89 with M/s Viniyoga International Pvt Ltd New 
Delli for State Corporations aallocation, 1t 1s Stated that



33~ 

the Ciorporatl‘on had already entered into an agreement with 
them for PPE-1988 which was extended for 1989 assuch 
no separate agreement-for State Corporation allocation was 
made as 1t was on the same terms and -conditions 

In view of the position explained above, 1t 18 sub 
mitted that no undue favour was shown to M/s Vimiyoga 
International. Pvt Ltd New Delln m the Matter of utili- 
sation of PPE 1988 quota 

From the above 1t will kindly be seen that no irre 
gularity was conducted on the busmess done with the party 
and 1t was done पा. the best imnterest of the Corporation 
However we “agree that फिट ~correction made by M/s 
Vimniyoga Internationll Pvt Ltd New Delhi under clause 
No 5 should have been countersigned by the Competent 
Authority- of our Corporation® _ 

The Committee during the course of oral examination observed 
that~the finding of the Committee” constituted by the then Managing 
Director of the Corporation are ता order vide which 1t has been up 
held that the agreement was defective and the most mmportant documents 
and agreement was handled 1n a most -casual and irresponsible manner 
which caused financtal 1085 to the Corporation The Commuttee further 
observed the matter need to be enqured mmto and decided m 1ts meeting 
held on the 22nd June 1994 that "डा JK-Gupta Joint Secretary to 
Government, Haryana Finance Department may renquire पाठ the matter 
and submit- hus report within one month Shri JK  Gipta accordingly 
submitted his report which 18 reproduced as under — 

In the -meetingt on~26 6 94 the Committee had asked:me to fix 
responsibility of the Officers/Officials responsible I discussed the matter 
with S Nagender Malhotra G M (Export), Sh R P Sharma DM(E) and 
ShChuni Lal Asstt The relevantirecord was-also consulted My fin 
dings are 85 under — . 

It 1s a fact that there 15 a cutting-in para 5 of the 
Original Agreement available with the Corporation The 
words ‘placed on have been replaced by Shipped by’ 
The plea of the Corporation 15 that due to the changed 
provision m the—agreement the Corporation cannot recover 
the amount of Commuission due on the total PPE allocation 
The concerned Officers of the Corporation say that the 
change was made by other party at the time of execution 
of the agreement This statement 1s subject fo suspicion 
The -agreement duly vetted by Legal Adwvisor and typed on 
Stamp Paper was sent to the party by post in May 1988, 
after having been signed by the Company Secretary as 
stated” by Officer/Officials of the Corporation These Officers 
could not reply as to how the agreement came back whether 
by post or by hand Evenif thé change was made by the 
paity at the time ot execution 1t was the duty of the Ex~ 
port Wmg to examune the agreement on return from the 
party to see whether 1t was था order There 15 no second
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witness too m the agreement The change m para 5 15 not 
authenticated by the Officer of the Corporation whereas 
the other addition of para7a 15 duly signed by the party 
as well as the Company Secretary of the Corpn Para 7a 
relates to allotment of PPE allocation of 1989 to the same 
party In the telex sent by the party on 6 588 the party 
had raised 3 questions — 

(1) The commussion at the rate of 10% on FOB value on 
Goods exported 

(1) The party be allowed PPE allocation for 1989 8150 

(ुणए) Para 8 of the agreement should be deleted because the 
party will not be able to execute full orders 

On the basis of this telex the only thing agreed 
upon by the MD on 16 5 88 was regarding allocation of 
1989 There 15 no approval of MD regarding the remaining 
two poimnts raised by the party It means that the party 
was required to pay commission for the entire allocation 
Para 8 of the agreement remains 1n tact No separate agree 
ment for 1989 was got executed which should have been 
got done 

The question whether 1t was temparing with पा collu- 
ston with Officers/Officials of Corporation or a unilateral 
or unauthorised alteration by the party can be finally deter 
minded only after chemical examination by an expert about 
the ageftime gap m use of the pen as also any vamation 
पा. signatures of the party at the bottom of the agreement 
with the signatures for the change in para 5 However 
the above named three Officers/Officials are responsible 
because 1t was पिला duty to scrutinise agreement and to 
ensure 1ts safe custody 

I have also discussed with legal assistant m FD and 
the feeling 1s that the unilateral alteration or temparing by 
the party 11 para 5 does not affect the right of the Cor- 
poration adversely Firstly, 1t can at best be a unilateral 
alteration even 1f not temparmmg, which 1s not binding on 
the Corporation Secondly, the agreement should be read 
as a whole clamm of the Corporation 1s supported by para 
8 and 13 of the agreement It 1s therefore suggested that 
the Corporation should take steps to recover the amount 
from the party after taking expert legal opinion 

The Commiitee discussed the report submutted by Shr: Gupta and 
recommend that the Government may proceed further पा accordance with 
the finding of Shri JK Gupta, Jommt Secretary to Government, Haryana, 
Fmance Department, and the action taken पा the matter may be nfi- 
mated to the Committee within two months from the date of presentation 
of this Report
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HARYANA STATE INDLSTRIAL PEVELOPMENT CORPORATION 
LIMITFD 

8 
451 Loss due to non pursuance of clamm 

15 In January 1970 the Company on behalf of the State Go vernment purchased 9 5 per cent cumulative redeemable preference shares of Rs '3 96 lakhs of Bharat Carpets Limited Faridabad under the underwitting scheme The shares were to be redeemed on-the ex piry of 12 years from the date of allotment (January 1970) The Mana ging Director of the firm had given guarantee (January 1970) for pay ament of dividend and-also ,furnished another guarantee jomntly wrth his 300 who was a2 Director of the firm, torbuy back the shares, 1f not redeemed by the firm 

As the firm did not make payment of dividend for the year 1978 79 tecovery certificate for dividend of Rs 0 38 lakh was got issued (July 1980) by the Company for ralisation of dues as arrears of land revenue from the guarantor Managing Director Meanwhile, in January, 1982 the preference shares had also become due for redemption but the firm could neither pay the dividend mor redeem the shares Yet no Steps ‘were taken to recover the amount from the guarantors 

In June, 1986 the Director of Industries, ‘Haryana requested the Collector Chandigarh to 1ssue a recovery certificate m favour of the Collector 607 td effect recovery of Rs -6 96 lakhs as arrears of land revenue (dividend from 1978 79 to 1985 86 and the amount of shares) from the 'son of the guarantor (Managing Dtrector), who had died 10 1981 The recovery certificate was 1ssued to the Collector, Delh: 1n July 1986 However the Company did not pursue the matter 

In November, 1988 “the son of the guarantor filled 2 swt m Delhy High Court disowning liability for the amount of recovery certificate and the, Court granted stay against the arrest _of ,the ,petitioner  The Company thus could have gone  ahead with the recovery proceedmg but.the, 0856 was not,pursued with the Collector Delhi Tn April, 1989, the High Court stayed the recovery of the dues on the ground that orders far recovery were 1ssued without giying any oppprtunity to tha petittoner  Accordingly, a fresh,demand notice for recovery of Rs 8 25 lakhs (Rs 4 29 lakhs dividend and Rs 3 96 lakhs share money) due as on 315 August 1989 was issued to the petitioer 1n November 1989 but the .same could ot~ be served Jpon him as hus whereabouts were Bot available..and the firm had gone into ligqmdation 1 August 1984 No claim- was also lodged.by the Company with the official liquidator 

Thus 1due to”.ineffective -pursuance _of _the ,case ~the recovery of dividendaand share>money which accumulatedito _ 1९५ 8584 lakhs 85 on जि. March 11991 -has become .doubtful as sthe guarantor (Managing Director) had rdied, the rfirm was ,wound एफ, and the whercabouts of the son ofcthe~guarantor were not fknown - 1 
t _ £ «पे ol 

The ~matter was> reported~ to the Company and’ Government m June,-1991 'The Wanagement stated (July,1991) that«further action to
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be taken in the matter was under examination and that the Director 

of Industries, Haryana had also approached (June 1991) the Delht police 

to trace the whereabouts of the son of the guarantor 

No responsibility for the loss had been fixed by the Company 

(September, 1991) 

त In their wotten rteply the Government/Corporation stated 85 

under — 

‘In continuation of reply already furnished to AG, 1t 15 further 

added that after due consideration and keepmg the mmvest- 

ment viable the BOD of the Corporation with the approval 

of the Haryana Govt, approved the underwrniting of 3956 

shares of Rs 100 each पा the Company name M/s Bharat 

Carpets Ltd In the agreement which “was signed by Sh 

BN Gupta and Sh RN Gupta It was guaranted that 

- after 12 years the company will buy back own shares under- 

written by HSIDC on behalf of Haryana Govt कण addition 

to this guarantee one more guarantee was also given by 

Sh BN Gupta that dividend @9 5% pa mnmum wiil be 

paid by the Company, otherwise he himslef will pay the 

amount of dividend to the HSIDC/Haryana Govt at the 

time of mvestment The Corpn considered the Company 

viable at that time but later on the Co started gomng m 

losses day by day and the Company could not pay the 

dividend  HSIDC made correspondence with the guarantors 

3 to pay the dividend but could not succeed In the mean 

time the period of twelve years also having been completed 

the company was requested to buy back the shares Due 

to financial constramnts the Company could not buy back 

the shares and Sh BN Gupta, the guarantors of dividend 

expired Then as per agreement, HSIDC requested the 

- State Govt (Director Industries) to 1ssue recovery certificate 

through the Collector, which was got 1ssued , ता the name 

- of Sh R N Gupta m both cases 1 e for dividend was got 

issued m the name of Sh RN Gupta mstead of Sh BN 

Gupta (since expired) as Sh R N Gupta was the son of Sh 

BN Gupta and he was also director of the Company 

Sh R N Gupta moved 1n the Court at Chandigarh agamnst the 

recovery Later on he withdrew the case from Chandigarh 

Court and filed a case 1 Delh1 High Court The Delh1 High 

गा Court passed an order for stay of recovery as land revenue 

” and directed HSIDC/Haryana Government 10 1ssué ~show 

cause notice before taking steps for recovery HSIDC 1ssued 

a show cause notice from the address available with the 

office The same have been returned back by the P&T 

- Deptt with the remarks Left” The notice was sent twice 

¢ ,  Both the times, 1t has returned back Now the Corporation 

e 7 s exapunmg the case further that what steps could be 

taken 1 this regard In the meeting of officers from DI/ 

HSIDC on 19/4/1991 1t was decided that DI Haryana may 

i write to the Concerned Police Authority of that area of 

. Ansart Road (address of Sh RN Gupta) to find out the 

1
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whereabouts of Sh RN Gupta As per deciston DI Haryana has written three letters to Deputy Commisstoner 
of Police Dell1 m this case No reply recetved Our rep 
resentative also contact the Police Authority, but the present 
address of Sh R N Gupta could not be traced out as yet 

Keepmg m view, the above explamed position, 1t 
woud be evident the Corporation 15 domng 1ts best to re- 
cover the outstanding dues Hence, Haryana AG may be 
requested to drop the para 

i 

During the course of oral examnation the Committee was mformed that an amount of rupees three lacs and ome thousand has been recovered and for the rest of the amount the matter 15 bemng pursued The Com 
nuttee, therefore, recommend that the progress achieved m the recovery case may be intimated to the Commuttee mmmediately
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N HARYANA STATE ELECTRICITY BOARD 

4611 Exira expenditure on purchase of conductor 
< i 

16 पा May, 1987, the Board mwvited tenders for supply of 165 
Kms Alummmum Conductor Steel Remnforced (ACSR) Zebra conductor 

The. tenders were opened m August, 1987 The offer of Haryana Con 

ductors Private Limited Kundh (irm A) at the firm rate of Rs 50864 

per Km was the lowest The Board conveyed telegraphic acceptance of 

offer to the firm m November 1987 The firm acknowledged receipt of 

the telegram and requested the Board (November 1987) to include asso 

ciate clause, delivery clause and other terms and condiions mentioned 

m-1ts origmal offer in the detailed-purchase order L 

. The Board placed detailed purchase order on the firm i Decem 
ber, 1987 The firm did not accept the order as the same was not placed 
on the terms and conditions mentioned in 15 ongmal offer The Board 

amended (April 1988) the purchase order by accepting the associate 

clause but without agreemg to other condition namely clause of delivery 

schedule which as per the Board was of munor nature The firm re- 

fused (May 1988) to accept the order on the ground that the Board 

had delayed the 1ssuance of amendment to the purchase order which 

was still 00 as per its orgmal offer 

However after negotiations (December, 1988) with the Chairman 

of the Board a package deal was arrived at The deal provided that 

as agamst 165 Kms conductror the firm would supply 100 Kms con- 

ductor aganst the purchase order of December 1987 at medified variable 

rates taking into account the increase 1 the price of alummum and 

offer of the firm agamst fresh tender enquiry (which was called i JFuly, 

1988) would be accepted for 100 Kms conductor on 15 quoted variable 

rates Two purchase orders for supply of 100 Kms conductor each at 

varable rates of Rs 56883 55 (agamnst order of December 1987) and 

Rs 65344 93 per Km tespectively were issued to firm A 10 February 

1989 The firm supplied 48 436 Kms conductor at Rs 66907 per Km 

agamst order of December 1987 and 109 848 Kms conductor at Rs 

73414 per Km agamst the new order between March, 1989 /and July 

1990 

Thus failure on the part of Board to place an order on the 

terms and condittons of firm A 1n the first instance and subsequent 

placement of orders at higher and variable rates resulted m an exira 

expenditure of Rs 32 54 lakhs on the supply of 158 284 Kms ‘Zebra 

conductor 

No responsibility for the lapse had been fixed (September 1991) 

The matter was reported to the Board and Government 1 June, 

1991, their replies had not been received (September, 1991) 

The Government/Board by way of wiitten reply stated as under — 

(1) The firm m the tender had mentioned that the prices 810 

subject to todays modvat benefits and 1. case the same 

(
e
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are. withdrawn -by, the Govt the diffexgnce m price will be 
816 by the Board This conditton/clause of the firm was 
not accepted 88 a general policy of घाट Board at that time 
Smailarly the firm had mentipned m the tender that they 
can supply the material through their Associate firms also 
As M/s Haryana Condugtor had set पूछ, some new concerns 

- at Kundli in Haryana under different namés and these 
firms were pot having any experipnce to manufacture such 
heavy conductor gs such, the Board did not want to have 
rigk as fagure of Zebra conductor on 220 KV lines can 

-~ Jead to serious accidents resultng in heavy loss to the 
Board  Accordingly the associate clause of the firm was 
not acceptgd Similarly the delivery period was modified 
as the condugtor was urgently required=-for 220 KV 10165 
Sipce the prices of this firm were lower than the prices 
quoted by the other firms m the iender, the Board had 

_first, alternative either to 1gnore this firm due to above 
- compmercial terms and conditions and to purchase the con- 

ductor at hjgher rates from other firms or to ask this 
firm 4o accept घाट purchase order at पिला: quoted rates but 

~at amended terms apd conditions 

This 1s the general experience that thg firms accept 
mInor _variations ma!_de; i commercidl terms and conditions 

-by the Board, but in this 0856 the prlcfles”‘oqf Aluminium Rod 
_were ncreased by Govt of Idia बलि the “placement of 
order, so-the firm backed out of ‘the contract and refused 
to supply the material agamst thig™ purchaseé” order taking 
the plea of aforesaid clauses The pufchasé order was not 
placed on the terms and conditions Gfféred by the firm पा 
the Board’s interest only “by th¢ compétent™ authority but 
due to steep ngrease in prces Of “alumnum after the 
decision of the Board ggve an excuse fo~ih¢ firm to back 
out of the contract T - 

(1) A tender enquiry No OD 1369 was floated through Press 
for the ‘supply of 210 Kms Zebra conductor and tenders 
opened on 12 7-88 M/s Haryana Copducfor Kundl was 

sthe first Jowest m this tender apd thewr sisfer concern Mj/s 
Shiya Conductor Kyndll “was  thé “second “lowest The 
Whole-’ पट लिमिट गा. thewr meeting held on 7 10 83 de- 

—caded that a misk purchase notice be ‘Srvs"éa\ upon M/s Har- 
yana Condugtors, Kundli to “supply 165 Knmis conductor 
agammst pendng purchase 070 पल No™ _HD, 2658 7 In case they 
agree for the same thé purchase order for balance quantity 
be also placed upon them In case they do not agree 
then purchase order for 465 Kms corductor be placed on 

-next lowest acceptable tender मा घाट Tisk @nd cost of M/s 
Haryana Conductor Kundit - The ~“Whole-Fime Members 
also decided that the authorised representative of M/s Har 
yana Conductor, Kundhi-be called for discussion with 
Store Purchase "Committee Accordigly, & nétice मद set 
ved -upon the firm by the Chief Engmeer (MM) on1310 88 

“The firm m\their réply vide पीला letter dt 311 B8 did ot
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ngree to supply the conductor agamst pending purchase 
order and requested to-give them an opportunity to put up 
their case before Board members The WTMs 1 their mee 
tng held on 8 11 88 decided to call the firm for discussions 
and the discussions were held on 28 11 88 The Chief 
Engineer/MM placed a memorandum dt 12-12 88 before 
WTMs with a recommendations to place orders on next 
tenderers 1e¢ M/s Swastik Industrial Corporation, Bhiwani 
and M/s Salecha Cables and WTMs approved the recom 
mendations made by Store Purchase Committee 17. their 
meeting held on 12-12 88 Accordingly, two Nos Tele 
graphic purchase orders were placed on M/s Swastik Indus- 
tnal Corporation Bhiwan: and M/s Salecha Cables Mehat 
pur (HP) But M/s Salecha Cables refused to accept the 
TPO The next firm m order of ment was M/s Swadeshi 
Metals Chandigarh but this firm was also a sister concren 
of M/s Salecha Cables and there was no possibility 0 
receipt of the conductor from this firm too The prices of 
next firm M/s Ken Electricals, Rewa were very high and 
the past performance of firm was not known being a new 
firm Thus the Board was left with no alternative except 
to negotiate with M/s Haryana Conductor Kundli The 
WTMs called M/s Haryana Conductor, Kundli for nego 
tiations on 2012 88 and arnved at a package deal with 
the firm This package deal was beneficzal to the Board 
as the firm agreed to accept 2 Nos purchase orders of 
100 Kms each at the prices of Rs 65344 93 and Rs 
56873 55 per KM agamnst an order of 100 Kms placed on 
M/s Swastik Bliwani at a rate of Rs 66378 22 per Km 
As the legal cell had given the opmnion that there were not 
chances of recovering the amountof Risk purchase agamnst 
M/s RHaryana Conductor the decision of package deal of the 
Board resulted into saving of Rs 10 lakhs (approx ) and m 
case the order was placed on M/s Ken Electricals Rewa 
then an additional expenditure of Rs 10 Lacs also would 
have been mcurred by the Board Moreover at the time 
when the WTMs had a package deal with the firm the 1055 
calculated by the audit was unforeseen As after the de 
cision of WTMs the prices एव alummium mcreased and +“he 
Govt 1ncreased excise duty from 21% to 31 5% on con- 
ductor The entire amount of loss calculated by audit 15 
on account of above two factors only which were not anti- 
cipated/known at the time of deciston by WIMs From 
the above it 15 clear that the package deal was arrived 
with the दिए purely in Board s interest 

(1) Smce the deciston of)package deal was taken by the com 
petent Authority i Board s interest as discussed m Para 11 
above 80 no responsibility could be fixed 

During the course of oral exammation, the representative of the 
Government informed that m May, 1987 tenders for the supply of 165 
Km Zebra Conductors were invited by the Board and the same were 
opened पा. August, 1987 In November 1987, telegraphic  purchase 

~
e
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orders were placed with the firm and in December 1987 a detailed 

purchase order was placed as the rates of the firm were the lowest one 

Tt was further mformed that the firm imposed three mamn conditions 

besides other conditions But the three mamn_conditions weie not agreed 

to by the Board He further mformed the Commttee that some of the 

conditions were unavoidably accepted by the Board He also informed 

that the firm wanted an opportunity to wriggle out of that order and 

he successfully wriggled out of the order On an observation made by 

the Committee to the effect 85 to who helped the firm to wriggle out 

of the order, the representative of the Board informed No body, Sir 

The Board helped 1tself It 1s at the highest level 

The Committee wanted to know the steps taken to avoid such 

happening m future The Board s representatrve informed that a practice 

15 bemng followed since 1983 that whenever there 1s any varlation पा 

terms and conditions the firm 15 called for negotiations for which no 

mstructions have been issued but only it 1s based on practice The 

Commuitee, therefore, recommend that the Whole-Time-Members of the 

Board may take a decision हा this respect and 2 circular may be issued 

to the all concermed officers to avoid any erromeous decision and a Copy 

of the smd circular may be sent for the mformation of the Commuttec at 
the earliest 

468 Avoidable expenditure 

17 In December, 1983 and May, 1984 115 distribution trans- 

formers were survey reported by a Committee of the Board All the 

trnasformers were put to auction पा. August, 1984 and sold to the highest 

bidder Mohammad Din Elaichi wale and Sons Delht for Rs 5 04 lakhs 

After depositing Rs 2 70 lakhs towards the value of 68 transformers 

the firm approached the concerned Assistant Executive Engineer (AEE) 

m August, 1984 for delivery of the transformers However the AEE was 

mstructed by the Chief Engmeer (Workshop) to stop delivery of the 

transformers to the firm and to commence repair which m छाई opmion 

was economical In October 1984 the firm issued a~legal notice to the 

Board demandmng delivery of the transformers The Law Officer of the 

Board to whom the matter was referred opmed that non issue of the 

material to the buyer in this case, constituted a breach of contract 

thereby making the Board liable to pay not only the interest on the 

amount deposited but also the damages for the 1055 of profit 

Without evaluating the economics of repairs the Whole Time 

Members (WTMs) of the Board decided (July 1985) to go ahead with 

the repatr of the transformers as recommended by the Chief Engineer 

(Workshop), refund the amount deposited by the firm, and to forfeit the 

earnest money (Rs 0 11 lakh) of the firm The amount of Rs 2 70 

lakhs received from the firm was refunded in September, 1985 There 

after the firm filed a swt agamst the Board जा the Court in February 

1986 claimmg damages for loss of profit, interest on amount deposited 

and refund of earnest money As the Board could not produce any 

evidence 10 defence, the case was decided (October, 1988) m favour of 

the firm who was awarded Rs 2 10 lakhs representing damages for loss 

of profit, mterest on the amount deposited with the Board but later on 

refunded and refund of earnest money As the Board neither complied
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with the orders of the court nor filed an appeal agaist the decision 
within the limitation period the court i1ssued an attachment order to 
the Board s banker who released to the firm Rs 2 10 lakhs by debiting 
the amount to the Boards accouif The Board ‘filed ( May, 1989) an 
appeal m the court drf:t’f District Judge Chandigarh alongwith a request 
for condofiatton of delay n filing of the appeal which was stil under 
corisideration of the court (Augfist 1991) 

As per nofm fiked by Board transformer repair charges at Rs 80 
per KVA were CTonsidéted to be economical Out of the 115 trans 
formers, 34 were repaired at a cost of Rs 2 80 lakhs -aganst'the nor 
mal repair charges of Rs 1 58 lakhs and the remammg 81 transformers 
were survey Teported agamn m July 1990 with the approval of the WTMs 
as their repair was ‘consfdered prohibitive and technically unfeasible 
The tréfisformers have riot yét been put to auction (August, 1991) 

Thus, injudictous #Hetion of the Board officials to repair the con 
demned transformers “without considering the cost m¥olved and “technical 
feasibility of the process and cancelling the sale order agamst the adlvice 
of फिट Law Officer, resulted पा an avoidable expenditure of Rs 3 21 
lakhs fowards repair of 34 transformers (Rs 1 22 lakhs) compensation 
for loss of profit (Rs 1 01 lakhs) and interest (Rs 0 98 lakh) pad to 
the firm apart from postponing the sale of the condemmed transformers 

No responsibility for the loss had been fixed ( September 1991) 

The 'hatter 'was réported १० fhe Board dnd State Government पा 
April 1991 their réplies had पा *beén received '[ September, 1991) 

In their wiitten reply theé Government/Board stated as under — 

(1) The Survey of Comimittee surveyed off-25 No ™ transformers 
on 22 12 83 _dnd 90 Nos on 4584 Sh IS Gupta, the 
then ‘CE '(Workshop) visitéd TRW, Faridabad on 10 8 84 
and noficed that quite a few fransfétmers which were sur 
veyed ठप by the Survey of Committee and were lymig_in 
the Workshop “préfmises could be repaired “economically 
As siich he “ordered for the repair of these transformers 
Most “of thése traniformers were ए 100 KVA capacity and 
at that fime there was shoitage of 100 KVA T/Fs It-was 
not 1 the knowledge of the Chief Engineer/Workshop 
that théfe transformérs hid already been sold Fhe action 
of the -then GE /Workdhop was not ‘mdlafide but m the 
"mterest of the Dépaffmient to :oVércome 'the shdrtage:of 100 

! KVA T/Fs ‘Prevdiling 4t that iuffe  This action “85 ‘also 
approved by the WTMs in पिला meeting held on 10 7 85 
as ‘conveyed 'by Deputy Secrétity/Projécts vide U0 No 
1044/WTM 10/7/85 (8) dt 16 7 85 

(i) There "was no occasion to conktlt the Law <Officer /in the 
above circimstances 

(u) In_view- of tHe “fecoifimiendations of Chief Engineer/Work- 
" -shops -Téfarding econofiiidal <Fépairability “of TfFs -he ‘wds 

[
l
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called by the WTMs to explam the whole situation and 
after sausfymg themselves the WTMs approved the action 
of tre Chief Engineer/Workshops . 

(v) & (v) In view of reparr of first 34 T/Fs bemng not very econo 
mcal the WTMs of the Board in their meeting लत on 
4 12 87 decided to 1ssue a Show Cause Notice to Sh IS 
Gupta the then CE for recovery of part of the loss due 
to erroneous suggestions made by him to the manage- 
ment for which the Boaid had to suffer the loss 

The above decision of WIMs was agam reviewed by 
them m their meetirg held on 23 6 88 and decided to drop 
the matter agamst CE/Workshops पा view of the fact that the Board was overall benefitted by subsequent auction of balance 78 T/Fs at higher rates to the tune of Rs 81 860 * 

न हि - 4 

During the course of oral exammation the representative of Board informed that पा December 1993 a survey was conducted and a decision was taken to auction 25 Transformers And पा May 1984 another survey was conducted and 1t was decided to auction 90 more transfor mers Action was started for the auction of these transformers and accordingly 50% -of the amount was deposited by the highest bidders after the auction After this डाल I S Gupta the then Chief Engmeer inspected them ard ordered that these transformers could be repaired and he has got approval i this regard from the Board On an obser vation made by the Committee 1t was informed by the representative of the Board that one Committee was headed by Shrr Kaushal Chief cEngmeer Thereafter another Committee headed by another Chief-En- gineer Shn IS Gupta was constituted and he took the mative- and considered that 1t wou'd be economical to get them repared _ Accor dingly he got some of the transformers repaired but could not get थी] the transformers repaired which resulted with 1ssuing a show cause rott e to Shr1 Gupta for giving wrong advice to the Board The Com- mittee was not satisfied with the teply given to them in thig meetmg held on 16th August 1994 Therefore, the Commuttee further orally examited the Representatives of the Government/Board पा. one of the subsequent meetings पा which 1t was informed by the representative of the Board that the matter has been gone into depth by the Officers of the Board and 1t has been found that the survey was conducted by the Committee headed by Shri Kaushal Chief Engineer and about 90 transformers were surveyed by the team head by 5800 ¥S Gupta CE “on 4th May 1984 and he said that these transformers were irrepatrable On a question put up by the Committee the representative of the Board informed that Shr1 Gupta ordered that these transformers should be auctioned as these are not reparrable Actually these transformers were auctioned and the money was deposited but later on when Shr1 Gupta visited workshop on a routme checking he said that theso 90 trans formers could be reparred ~ 
} 

The Committee was sorry to feel that these facts were concealed from this Committee In another question put up by the Committee the Board s representative informed that पाल Gupta was the main man whose considered opmion resulted 1n causing loss By the time the
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Whole Time Members of the Board decided to review 15 earlier decision 
Shr1 Gupta had retired On heaning this the Comumittee decided that 8. 
detailed report of the decision of the meeting of Whole Time Members 
held on 29th June, 1988 may be sent to the Commiitee The Committee 
further desired that the procedure and details of the transformers which 
were auctioned may be sent to the Committee within two weeks 

The Committee 1s sorry to observe that the imformation with 
regard to the auction of the transformers was sent to the Committee 
on 215 December 1994 but the detatled report about the decision of 
the meeting of the Whole Time Members referred to above has not 
been sent to the Committee छा] th~ finalisation of this report 

The Committee after gomng th ough th- supplementary reply 15 
not satisfied and recommend that tne whole matter may be agam go 
t)hrough“thh regard to — 

(1) taking action agamst आए IS Gupta the then Chief Engineer 
and, 

(1) auctron of Transformers 

The Committee further recommend that the action may be completed 
within six months from the date of presentation of this report and detaids 
thereof may ही sent to this Committee 

469 Extr)a expenditure 1 construction of quarters 

18 Tenders for construction of 18 houses (3 type-I, 8 type II 

6 type III and d-type V) at 220 KV Substation Palwal were imnvited 

(July 1988) and opened था August 1983 Offers were recetved from three 
firms The lowest offer of Chahi Ram of Muyjafar Nagar (Contractor 
A) at a-total cost of Rs 16 50 lakhs was accepted (November, 1988 ) 

by the Chief Engineer (Construction) Hisar Accordingly a telegraphic 

acceptance ofcthe offer was issued to th~ contractor in November 1988 
The work was to be completed within 9 months from the date of the 
order 

Till April, 1989 the Board did not take any action to 15506 a 
detailed work order and for execution of an agreement w1 h the contrac- 

tor The detailled work order was 1ssued on 17th May 1989 and the 

contractor refused (18th May 1989) to execute the work on the ground 

that detailed work order was issued to him after a delay of six months 
and durmng this period the prices had increased Consequently, the 

Board had to reinvite tenders पा October 1989 and a telegraphic work 

order (December, 1989) followed by a detalled work order i Januvary 
1990 was placed on Rajat Builders Gurgaon (Contractor B) at a total 

cost of ?Rs 27 24 lakhs 
O न - P 

Thus owing to delay-in placing the requisite detailed work under 
order on Contractor A the Board had to mcur an extra expenditure 

of Rs 4 74 takhs for which no responsibility had been fixed ( September 

1991) - 

The’ matter was reported to tae Board and Government पा July 
1991 their rephes had not been received (September, 1991) 

T
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The Government/Board by way of written reply stated as 

(1) After 15506 of telegraphic acceptance to tie Contractor by 
the Xen Civil Works Division Gurgaon on 24 11 88 de 
talled letter of allotment (DLO) was prepared 10 the 
Divisional office and pre audited on 4189 The same was 
put up to the Xen on 17589 on which the letter desired 
to know the reasons as to why it was put up late by 

4% months The concerned dealing hand (HDM) in turn 
rephed that the same was kept ending for want of file 

which was taken over by the A D ४ /Civil (Vigilance) Panch 

kula on 111 89 (returned on 259 89) 

(1) Shir RX Sharma Xen and आप MS Kadinm HDM, 15 

found to be responsible prima facie पा this case The Chief 
Engineer/Const HSEB, Hisar has been directed to mtate 

disciplinary action agamst them " 

During the course of oral exammation 1t was informed by the 

representative of the Board that the tenders were mvied पा July 1988 

and a telegraphic acceptance of the offer was 1ssued to the contrctor 

m November, 1988 The work was 10 the completed within a period of 

nine months from the date of orders whereas a detailled order was 

issued after six or seven months The contractor on receipt of the order 

refused to execute the job as by then the prices mcreased The earnest 

money of the contractor was forfeited It was further informed that the 

delay 1 placing the order took place because of the fact that the 

1 relevant files, on a complaint received were taken away by the 

| Vigilance Department Surprsingly another representauve of the Board 

informed that it has no justification as there 15 a mstake and the 

| responsibthty 18 requred to be fixed up It was also informed that the 

I responsibi'ity of one Executive Engineer and one Head Draftsman was 

| fixed On 8 further question put up by the Committee 1t was informed 

by the Board s representative that one person has retired and the other 

are Shrt S K Goyal पा! BD Baral Shri Dhana Ram and 50771 Bhalle 

Ram And, out of these show cause notices have been 1ssued to two 

persons 

The Committee observed that contradictory statements have been 

given to the Committee and recommended that the responsibility be 

fixed within two months and the mformation may be supplied to the 

Committee The Commuttee 15 distressed to pomt out that no action 

appears to have been taken in the matter so far The Commuttes, there 

fore, recommend that action as proposed may be taken under ntimation 

to the Committee The Committee further recommend that the officers/ 

officials who have delayed the supply of information to the Committee be 

also taken to task immediately under mtunation to the Committee within 

a period of two months from the date of presentation of thus Report 

— 
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